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REGIONAL OFFICE
C.G. ENVIRONMENT CONSERVATION BOARD

JAGDALPUR 494001
Telephone No.-07782-229367, E-mail. hocecbro;agdalpur@gmall com

To,

\/ﬁe Registrar

National Green Tribunal,
Principal Bench, New Delhi

Sub - Regarding joint inspection of M/s Bajrang power and ispat Itd., hahaladdi
iron ore mines, Dist-Kanker, In the matter of OA no. 04/2018

Ref - Hon'ble National Green Tribunal, Principal Bench, New Delhi's Order , dated
02.07.2020 and 04.09.2020 ‘

Respected Sir, .
With reference to the above mentioned orders, Joint inspection committee, formed
by Hon'ble NGT, consisting of i) Representative of Central Pollution Control Board, ii) Divisional
Forest Officer concerned and iii) State Pollution Control Board, In matter of OA no. 04/2018,
conducted the Inspection of M/s Bajrang power and ispat Itd., Hahaladdi iron ore mines, Dist-
Kanker, on dated 23.09.2020. R _

One of the members of joint inspection committee,Division Forest Officer, East
Bhanupratappur Division, Bhanupratappur, Dist-Kanker, nominated his representative Shri Phool
Singh, Sub divisional officer (SDO-Forest), to join the J.I.C. The copy of DFO's letter attached as
Annexure -A.

The detail Inspection report with photographs, is enclosed for justification of

compliance.
Enclosed : As above(Tehlf”“ﬁ& 14 3)

(A.K. Trivedi)
Nodal Officer, Joint Inspection Committee and Regional Officer
@y Chhattisgarh Environment Conservation Board
No./ /RO/TS/CECB/2020 Jagdalpur dated
Copyto: - '
1. Member Secretary, C.G. Environment Conservation Board, Nava Raipur Atal Nagar, for
information please. ' '
2. Smt. Parul Badhoriya, ( Board's Advocate), Chamber no. 609, UCI lawyers chambers,
behind Bhopal District court, Bhopal (MP) for information and necessary action.

\

(A.K. Trivedi)
Regional Officer
Chhattisgarh Environment Conservation Board
Jagdalpur (C.G)

No.(9 K| /RO/TS/CECB/2020 Jagdalpur dated 01\10\ 26 20
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In the matter of Rajesh Rangari Vs Union of India and Ors.
(O.A. No. 04/2018 CZ)
JOINT INSPECTION REPORT OF THE COMMITTEE

The instant petition was preferred for the enforcement of the legal rights conferred to the
Petitioner relating to environment, as provided under the provisions of Environment
Protection Act, 1986, Air (Prevention and Control of Pollution) Act, 1981, and Water
(Prevention and Control of Pollution) Act, 1974 and also for the protection and restitution
of the environment for such area which is falling within the jurisdiction of this Hon'ble
Tribunal and in view of a serious threat to the environment and the public at large by way
of the recklessness and violation of various environmental regulations on the part of the
Respondents wherein, the Respondent No. 5/Lessee, is violating the environmental rules.

In the above matter, Hon’ble NGT constituted a committee, including 1) Representative
of CPCB, Bhopal, Dr. R.P. Mishra, Sc.-'D', 2) DFO, East Bhanupratappur Forest
Division, and 3) Regional Officer, CECB, A.K. Trivedi (Nodal Officer) and directed to
conduct Inspection of the site and submit the report.

In the said matter the Respondent no. 4, that is CECB, has already submitted the
compliance report on 30.06.2019 for EC Conditions, granted to the Industry which is on
record. The copy of the same is placed as Annexure 1.

The Compliance of the consent conditions were also verified on dated 23.09.2020 and copy
of the same is placed as Annexure 2.

Joint Inspection Committee visited the place and verified the issues raised in application
for which the applicant has desired the status of compliance. The field status in the above
said matter, was verified by the committee on 23.09.2020, and finding are as under. : -

Ground of the Original Application

Observation of J.1.C.

That, Respondent No. 5 is running an iron
ore mine in contravention to the provisions
of Forest Conservation Act by not
obligingto any of the conditions laid down
in the said act and also is in continuous
violation of the terms as laid down by the
Centre and state authorities in the various
clearances required to run the said
establishment of the Respondent No 5.

It was observed that M/s Shri Bajrang Power
&lspat Ltd. have obtained mining lease from
Mineral Resource Department, Govt. of CG for
excavation of Iron Ore in reserve forest
Compartment No. 641(P) and 642 (P) situated in
the Durgukondal Forest Range of
Bhanupratappur East Forest Division, over an
area of 75.00 Ha. Forest Diversion was granted
for total area of 76.50 Ha. (75.00 Ha — Mining
Area + 1.50 Ha. Approach Road).

The first stage approval was granted by MoEF
vide letter No. F-No.8-34/2009-FC dated
03.05.2013 (Annexure-3) and subsequently
after due compliance of all conditions stipulated,
stage-II approval was also granted by MoEF

vide letter No. F-No.8-34/2009-FCdated
4.08.2014 (Annexure-4).

The Mine is in operation since 09-02-2015 after
obtaining valid Consent to Operate from
Chhattisgarh Environment Conservation Board

(CECB) (Annexure-5).




That, Respondent No.5 has been allotted
the patch of land for mining lease with
approach road in the preserved forest land
no. 641 and 642 whichhas been approved
by the District Forest Officer,
Bhanupratappur. Whereas, the Respondent
No.5, instead of using the approach road,
hasconstructed a road between point C and
D which is of 0.95 hectares andhas been
using the same for the transportation of
iron ore, which is against the terms and
conditions as stipulated in the lease deed
executedby the Respondent No 5 with
respect to the lease allotted to them.

Respondent No.5 has produced the documentfor
diversion of total 76.50 Ha. Forest Land area of
which 75 Ha. for Mining Lease and remaining
1.5 Ha. for approach road. As there was no
direct access to the Mining Lease area, the
respondent No. 5 during opening of the
Minehad requested to forest department for the
permission to construct extraction path through
B point as approved by MOEF for
transportation of cutting trees from mine lease
area to Forest Department’s depot which was to
involve felling of about 400 Nos. trees.

(Annexure-6)

In reply Respondent No.5 was informed that

during the exploitation of forest, extraction path

was developed by forest department, which is

joining the mining lease area to nearest road for

transportation of cutting trees .Thus, instead of
developing a new road therein about 400 Nos.

tree felling would be required; it was proposed

to utilize the existing extraction path as

approach road, where no felling of trees will be

required. Therefore, to avoid felling of large

number of trees in the interest of environment

conservation it was followed. A copy of the
letter dated 10-04-2018 issued by Forest Range :
Officer is annexed as Annexure-7.

As the existing road is in forest area for which
respondent number 5 was permitted to use, the
state forest department asked Respondent no. 5
to submit another diversion proposal for 2.58
Ha which may finally be used by Respondent no
5 for movement of its all vehicles. In
compliance of the same Respondent no 5 has
also applied for diversion of 2.5 Ha forest land
after depositing requisite fees and its approval is
in advanced stage in MoEF. Copy of the
Registration Certificate for Forest Land
diversionis attached as Annexure-8.

That, to ensure the compliance of the lease
conditions, periodic inspections being carried
out in the allocated area by the Zonal Inspection
Officer and other officials of State Forest
Department. The Respondent No.5 is not
carrying out any excavation activity outside or
in addition to the approved area.

That, the Respondent No. 5 also stands in
gross violation as they have illegally
expanded the electricity line of 250 KVA
and 33 KV which has been done in the

The application submitted by Respondent
number 5 for diversion of forest land referred as
in point number 02 also has the purpose of 250
KVA electricity line.

forest area Reserved forest land no. 641




and 642 of 2.700Km and 1.62 hectare of
the forest area and is supplying the same
through the reserved forest area without
prior approval of the authorities. The said
line has been allotted to Respondent No 5
in pursuance of the demand by them, but
the Respondent No.5 without taking the
permissionof the concerned authorities,
which stands in contradiction to the
provisions laid down in the Forest
Conservation Act, 1980, have expanded the
same. Thus the activities of the Respondent
no.5 are absolutely illegaland being done
contrary to laws lay down and without
obtaining theprerequisite permissions. The
Respondent No. 5 was further directed
toprepare the diversion plan and DGPS
survey and apply for onlineregistratiorl
too, but they have failed to comply with the
said directions also.

Range Forest Officer, Durgukondal Range has
issued a letter No.2146 dated 21.09.2017
(Annexure-9) which is an inspection report
upon a complaint made by the local residents of
the questioned area, whereby the Range Officer
has observed that the Respondent No.5 has been
in compliance of all the conditions imposed
upon them for excavation and development of
the surrounding area. The Respondent No.5
carrying out activities for excavation of Iron
Ore which confines to the approved area only.
The Range Forest Officer, Durgukondal Range
has also come to the finding that the Respondent
No.5 has been carrying out activities for
development of the questioned area. The
Respondent No.5 has deposited the stipulated
amount under the Wildlife Preservation Scheme
for the year 2010-11 to 2015-16 and the
Respondent State is carried out the work of
Survey  Demarcation, = Weeding,  Lake
Construction, pukka Check-dam construction,
Water Hole, C.C. Road construction etc.

In addition to the aforesaid work, the work of
Lake construction, Deepening of Lake,
construction of sewage lines, construction of
roads, construction of bridge, setting-up of
water cooler for cool potable water has also
been done in accordance to the proposal of the
Gram Panchayat. A copy of the proposal of
Gram Panchayat is' annexed herewith as
Annexure-10.

That the Respondent No.5 has not developed
any approach road over the approved area,
rather the Respondent No.5 has been using
existing road on forest Compartment No.642 for
transportation of iron ore. The Respondent No.5
has applied for and deposited the registration
amount for diversion of total area of 2.58 Ha. of
which 0.95 Ha. as approach road and 1.620 Ha.
for use for laying of Electricity Lines.

There was a massive Naxali attack on 24th
November 2015 when approximately 150
Naxali’s with hundreds of Jan Militia rushed in.
to the site from all corners, and torched all
equipment including the Ambulance. They
damaged property amounting to Rs.20 Crore at
site.

Thereafter State Government established a
camp of Chhattisgarh Armed Force (CAF)
nearby the mines to keep a stern eye on naxal
movement in the aréa. Since, the camp was
established in a lonely forest area, District
Administration asked Respondent No. 5 to




provide electricity in the camp so that the CAF
people will not suffer in the night on want of
lighting facility. Accordingly, Respondent No. 5
informed to the forest department and power
line was drawn from main line to the camp area
through Mining Lease area along the side of the
road without cutting any trees.

Respondent No. 5 submitted the diversion
proposal for the same and hence which has been
complied with. The diversion proposal duly
recommended by Nodal Officer, O/o the PCCF
vide letter No.1159 dated 17-06-2020 has been
sent to Principal Secretary, Govt. of CG for
sending it to MOoOEFCC, Regional Office,
Nagpur  for necessary approval. (Annexure-
11).

That, Respondent No. 5 has failed to take
any mitigating measures regarding the Top
Soil as mandated under the File No
98/Ron/2016-Ngp/1046 Dated 16/11/2016
of the Ministry Of Environment, Forest
And Climate Change, Respondent No.l.
The Respondent No. 5 was obligated for
stacking of the topsoil in the lease area. It
was observed that the sameis being
dumped along with the overburden and the
lame excuse given bythe Respondent No 5
for the same is that the area do not have top
soil,whereas the fact is that the area
diverted from the mining has good quality
forest having density of 0.5 to 0.7 with
species composition of Tectona grandis,
Terminalia tomentosa, Haldinia cardifolia,
D. sissoo,Pterocampus marsupium, Acacia
Arabica, Diospyros melanoxylory Bamboo
species etc.

It was informed by the respondent 5 that no top
soil was noticed on red laterite during ore
extraction process more over the red laterite soil
recovered during felling of trees has been used
for afforestation activity on OB dump which
was found visible.

That, the Respondent No.5 has also
miserably failed to comply with
thecondition No 7 of the First Part and
Condition No 4, whereby theRespondent
No.1 was obligated to plant trees on both
sides of theapproach road in the 7.50 meter
line, whereas they have only plated
approximately 100 trees in the area of only
100 meters, which was alsodone solely
with the malafide intention of misguiding
the inspection. Thesaid plants were also
found to be in dead condition, which itself
reflectsthe conduct of the Respondent
No.1.

That, the Respondent No.5 has carried out
plantation of tress on both sides of the approach
road and taking care of planted trees along the
road side and also in the mining lease area. An
inspection of the same was carried out by the
Sub Divisional Forest Officer, Bhanupratappur
on 22.03.2018 and an inspection report dated
23.03.2018 of the same was made. A copy of
the inspection report dated 23.03.2018 is
annexed herewith as Annexure-12,

As on date the Respondent No.5 has planted
10,400 Nos. trees within mining lease area and
2650 Nos. trees outside the mining lease area
and has also carried out plantation of trees in
the area enclosed within the fences.
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That, as per the Conditions enumerated in
the Forest Clearance, the Respondent No.5
was responsible for fencing the entire
allotted area with barbed wires which till
this date stands incomplete, Through
repeatedreminders it was informed to the
Respondent No. 5 regarding the improper
fencing as well as broken and unnumbered
pillars as well as ina physical verification
carried out by SDO Bhanupratappur and
Forest Range Officer, it was found that the
same is also not finished as there areonly a
few pillars standing and which are also not
numbered. '

As per 1%stage compliance condition no. 24 &
2%stage compliance condition no. 14, the
Respondent No.5 has constructed corner pillars
all around the Mining Lease area and concrete
pillars have been installed at a interval of 50
meters. The pillars are in scripted with number
of the pillar, forward bearing and backward
bearing. In addition to this the entire boundaries
of the mining lease have been fenced with
barbed wire and the safety zone area has also
been fenced with barbed wire / concertina wire.

The Respondent No. 5 informed that, the area is
sensitive and naxal prone. So frequent
disturbance is being created by them. Whenever
they come, they come in masses and damage
the boundary. Still the repairing wherever
requires and also new fencing is done time to
time. ‘

That, as specified in the additional
condition No. 10.7(2) of the lease allotted
by the Ministry Of Mining (State Of
Chhattisgarh) the allottedarea falls under
the 5™Schedule and the compensation
money should be paid to the affected
villagers and an increment of 10% to be
made everyyear but the Respondent No. 5
has not deposited the said amount for the
last two years i.e, 2015-2016 and 2016-
2017. Thus, the Respondent No.5 is
-violating the conditions of the lease and the
operations of the Respondent No.5 need to
be stopped till they comply with the terms
of thelease as aforesaid and till they pay
the compensation due till date.

That, as per the conditions stipulated at SI.
No.30 under stage-I Forest Clearance granted by
Respondent No.1, as a part of compliance, the
lessee engaged “Society for Social Services,
Madhya Bharat Chapter, Bhilai, Chhattisgarh”
to assess the availability of various minor forest
produces available in the area. Shri Ashok
Masih, Retired Additional PCCF on behalf of
the agency conducted the study and calculated
the amount. Then as per “Faustman formula for
Capitalization of forest Revenue” the final
amount to be payable to villagers residing in the
nearby villages was calculated and the lessee
was asked to deposit Rs. 13,37,580/- (Rs
thirteen lakh thirty seven thousand five hundred
eighty only) with forest department as per
approval of the State Government vide letter
No.F-5-9/2009/10-2  dated 28-05-2014
(Annexure- 13) and the amount was distributed
by Forest department to local villagers
Annexure- 14).

That, Respondent No. 5 has not taken any
steps towards treating the waste that has
been deposited in the drains that is emitted
from the ironore which is against the
provisions of the ~Water Pollution
(Prevention and Control) Act, 1974 as such
water as emitted from the iron ore
isturningthe nearby agricultural lands
barren and is also deteriorating the water
bodies situated in the nearby area.

The lessee has constructed garland drain all
along the waste dump & mine pit. These
garland drain has been connected to 4 nos. of
settling pits through check dams within the
Mining Lease. The de-siltation of garland drain
and settling pits before and after monsoon is
being done regularly. With these measures the
surface run off in the Mining Lease during rainy
season is also not allowed to go beyond Mining
Lease boundary.

The Respondent No.5 has constructed 4 check-
dams and groundwater recharging tank due to
which no water goes outside the approved area
and farm lands as well as no damage is been

2




done to cultivable land. The joint inspection
report by Tehsildar, Durgokondal, Naib
Tehsildar Bhanupratappur& Mining Inspector,
Kanker is attached as Annexure —15.

Earlier a complaint received in Regional Office,
Chhattisgarh ~ Environment Conservation
Board’s office regarding Red water problem,
but when inspection done by the officials of
Board, the complaint found false.

Joint Inspection of the Mine Lease area
undertaken by representative of CPCB, Neeri
and MoEFCC on dated 12-02-2020. As per the
instructions of Joint Inspection committee,
Respondent No.5 has issued work order to M/s
Tecdatum Info Services Pvt. Ltd, Hyderabad for
conducting study on topography rainfall pattern
of the Mine lease area. The study is under
progress. Copy of the work order is annexed as
Annexure- 16

That, Respondent No. 5 has not complied
with the provisions of Environment
Protection Act, 1986 which has resulted in
drastic intensification of the detrimental
gases and chemical elements in the
surrounding environment which has not
been paid any attention.

That, the Respondent No.5 is engaged in the

business of iron ore excavation and no sorts of
chemicals are being used in the process because

at present beneficiation of mineral is also not

being done. ‘
Industry has been granted authorization under

Hazardous and Other Waste (Management and

Transboundary Movement) Rules, 2016, for the

scientific handling and disposal of Hazardous

waste. (Copy of Authorization attached as

Annexure 17)
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-That, moreover, out of the total villages
‘that falls within 5Km of the allotted

premises of the mining lease, the
Respondent No. 5 has only takencare of
two of them and no measures have been
taken by Respondent No.5 for the
deepening of the lakes and wells situated in
the rest of the villages as per the Clause
No. 19 and 10 of the Lease, which again, is
a contravention of the terms laid down by
the Centre and State authorities in the
lease.

That, the Respondent No.5 has been carrymg
out periodic development activities in the
villages surrounding a vicinity of 5 Kms. from
the lease area. The Respondent no.5 also carries
out period health camps in the nearby areas
every after two/three months. The Respondent
no. 5 has also carried out construction and
deepening of lakes in the villages of Hahaladdi,
Chahchad and Medo. Also did electrification
by installation of solar energy system in the
villages of Durgokondal, Hahaladdi, Chahchad,
Bhurkagudum, Chahchad, Phadgal, Medo, etc.
which are within 5 Km vicinity from the lease
area. The list of CSR activities during FY:
2018-19 &2019-20 is attached as Annexure 18.
District Collector of the area is the competent
authority to decide the task to be taken under
CSR activities.
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That, the Respondent No. 5 has failed to
appreciate the rationale behind obtaining
consents from Respondent No. 4 - CECB,
which is based on the principle of

The Respondent No. 5 is having valid consent
to Operate from Chhattisgarh Environment
Conservation Board under Air & Water Act.
Further, online AAQMS stations has been
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sustainability andhas on several occasions
tried to mislead the concerned Authorities

« | terms and conditions whereas at thecore of
the said compliances, lies a completely

any instance; there by endangering not only
life of the people nearby, but also the
environment at large.

Environmental Protection and Ecological |

byjust superficially complying with the

't hollow foundation, whichcan collapse at |

installed and connmected to CECB/CPCB
servers, there is no generation of industrial
effluent from mining operation. The water
sprinklers and Mist water spray system has been
installed to control fugitive emission. There is
no use of hazardous chemicals hence fo such
waste is generated, Zero discharge condition is
being maintained 4t all times,

That, the Respondent No.5, since inception i.c.
the year of 2015 has been in compliance of all
stipulated conditions and compliafice of the
sarne is being ensured by the Respondent State
by conducting périodic inspections,

12 | That, the inaction on the part of all the
Respondents gives right to the Petitiarier 16
invoke the jurisdiction of this Honble
Tributial, a5 the legal rights of the
Petitioner is infringed by the Respondent
No. 5 and no action,except the oral and
{ written reminders which have always
provedworthless, is initiated at the ends of
the Respondent No. 1 to 4 till date, Hence,
this Original Application for the relief
sought below.

That, the Respondent -No.5  has shown its
commitment to comply with the conditions
stipulated in various approvals / NOC /

‘Permissions granted by the various authoritics

of Central / State Govt, time to time. It was
informed by respondent no. 5 that prior to start
of the mining operation, the villagers of the
adjoining areas were solely dependent on
agriculture for their sustenance, The Respondent
No.5 has = provided the employment
opportunities to the local residents of the nearby
villages and has also worked under CSR for
sustainable developitiént of the nearby villages.
Copy of the acknowledgement fetter issued by
concerned Gram Pachayat is annexed as

(Phool Sigh)

SDO Forest {Representative of DFO)
East Bhanupratappur Forest Division
Bhanupratappur, Dist-Kanker

Annexure 19.

U%”—m‘i—
. (Dr. B.P. Mishra)
Scientist- T
Central Pollution Control BoardRégional
Directorate (Central) Bhopal

{AK. Trivedi)

Nodal Officer, Joint Inspection
Committee and Regional Officer
Chhattisgarh Environment
Conservation Board, Jagdalpur



Annexort 4

©

Environment Clearance vide letter no.J-11015/515/2007-1A.1I{M},Govt. of india,
Ministry of Environment & Forest dated 02/03/2009
Hahaladdi Iron Ore Mine (ML area 75.0 ha and production capacity 0.25 MTPA)
at village Hahaladdi, in Bhanupratappur Mandal, in Kanker Distt.{ Chhattisgarh)

SPECIFIC CONDITIONS:

Status as on 30/06/2019

S.No

Description

“Remarks

| Environmental Clearance is subject to final order of

the Hon'ble Supreme Court of India in the matter of
Goa Foundation Vs. Union of India in Writ Pelition
{Civil} no. 460 of 2004, as may be applicable to this

Agreed and underiake to abide by final order

of the Hon'bie Supreme Court of India in the

matter of Goa Foundation Vs. Union of India in
Writ Petition (Civil) no. 460 of 2004, as may be

applicable 10 this project.

i before
{ reclamation work completed,

project. ‘
No two pits shall be simultaneously worked i.e.
the first pit is exhausted and
no rineral

bearing area shall be worked.

{ Agreed and undertake that two pits shall

not be simultaneously worked i.e, before
the first pit is exhausted and reclamat:on
work completed, no mineral bearing area
shall be worked. However, al present ours
is single pit mine.

After exhausting the first mine pit and before
starting mining operations in the next pit
reclamation and plantation works in the
exhausted pit shall be completed so as to
ensure that reclamation, forest cover and
vegetation are visible during the first year of

1 mining operations in the next pit. This process

will follow till the last pit is exhausted Adequate
rehabilitation of mined pit shall be compleled
before any ore bearing area is worked.

The Mine was opened on 09/02/2015. Itis
a single pit mine operation. Hence riot
applicable at present. However, we hereby
undertake that After exhausting the first
mine pit and before starting mining
operations in the next pit reclamation and |
plantation works in the exhausted pit shall
be completed so as to ensure that
reclamation, forest cover and vegetaticn

| are visible during the first year of minirg

operations in the next pit.

Adequate buffer zone shall be maintained
between two consecutive mineral bearing

deposits,

Adequate buffer zone shail be maintained
between two consecutive mineral bearing
deposits. However, our project has oniy

{ one deposit. Hence, at present it is not

applicable.

| Padgal village shall be adopted by the
{ company and sustainable economic package
for 20 or so households of the tribal population
of the village shall be implemented before start
of mining activities i.e. during development of
mine. The action taken shall be submitted to
1 the Regional office of the Ministry within six
months before start of mining.

On the basis of one man from each house,
more than 20 local villagers are engaged |
in mining work from the beginning cf
project resuiting significant improvement
can be observed in their family’s economic
conditions. Under adaptation of Padgal
village, drinking water facilty, Health care
facility ,skill development training & facility
and other need base supporis are being
provided by the company in the padga.
village.

Aparl from it, under CSR work lots of
beneficial activities towards sustainable
economic package for tribal population of
village have been implemented by the

company.
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Primary survey of flora
carried out and data shall
Regional Office of
months.

and fauna shall pe
be submitted 1o the
the Ministry within six

Primary survey of fiora and fauna has
been carried out and data has already
been submitted to the Regional Office of
the Ministry.

Conservation Plan for wildlife shal] be prepared
in consultation with the office of the Chief Wild
Life Warden and implementation of the same
shall be during development of mine. The plan
shall include fire Mmanagement plan in fire
prone areas and also consist of an in-byilt
monitoring  and evaluation mechanism,
Necessary fund for implementation of the
same shall be Separately allocated ang shall
not be diverted for any other activity, Status of
implementation shall be reported to the
Regional office of the Ministry as well as the
concerned agency within six months

Wiidiife Conservation Pian submitied {0
Chief Wildlife Warden (PCCF - Wildiife)
Department  of Forests, Govt. of
Chhattisgarh, has already been approved
and submitted to the Regional Office of the
Ministry as well as the amount of Rs.
3.5 Crores has already been paid to the
State  Forest Department  for jis
implementation at the time of getling
Forest Clearance.

Zero  waste mining concept shall be
implemented either by putting up Pelletization
Plant or dispose off 100% low grade oresffines
to prospective buyers.

Since we have 1.4 MIPA cap. Pellet
Piant along with 2.0 MTPA cap. Iron Ore
Beneficiation Plant at Raipur(C.G.) for
utilization of mined Iron Ore, Therefore,
Zero mining waste plan concept is being
implemented so as to ascertain 100%
utilization of low grade ores / fines for

captive use.

Hydro-geological study of the area shall be
reviewed annually. In case adverse effect on
ground water quality and quantity is observed
mining shall be stopped and resumed only
after mitigating steps to contain any adverse
impact on ground water is implemented.
Specific hydro-geological shall be conducted at
the end of mining plan period of the 5® year of
mining, before proceeding to undertake mining
in the 6" year. The report shall be submitted to
-the Regional Office of the Ministry.

Hydro-geological study of the area has
been done and being reviewed annually.
No adverse effect on ground water quality
and quantity is observed.

Further, we hereby undertake to carry out
Hydro-geologicat study at the end of
mining plan period of the 5th year of
mining, before proceeding to undertake
mining in the 6th year and the report shall
be submitted to the Regional Office of the
Ministry

A 50 m barrier of no mining zone all along the
side(s) (within the lease) facing nallahs (if any)
flowing within or adjacent the lease shall be
demarcated - and thick vegetation of native
species raised. Status of implementation shall
be submitted to the Regional Office of the
Ministry of half yearly basis.

There is no perennial nalia flowing within
the Mining lease, hence not applicable

Need based assessment for the nearby
villages shall be conducted to study economic
Measures which can help in uplifiment of poor
‘section of society.  Income generating
projectsftools such as development of fodder
farm, fruit bearing orchards, vocational training

The Mine was opened on Feb'2015. The
company is taking up the measures for
upliftment of the poor seclion of the
society, like organized Skill development
training program under which free of cost
training are being provided fo female

eic. can form a pan of such programme.

villagers (lailorin cloth bags,
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Company shali provide soparate budgel for
conununily devalopment aclivilies and income
punetating  programmes This will be in
ndddion to vocational training for indviduals
impariod to tako up self employment and jobs.

Dona Pattal, etc) and "fd“ﬁiéfé”vil'l'a’{gérs
(Driving cum Mechanic work, Eleclrician,

Motor Binding, Vehicle repairing elc).
Aparl  from it, towards communtty
development  activities and income

generaling programs, vegetable seeds &
fruit bearing sapling distribution to nearby
villagers. Further Need based assessment
in nearby villages was made by us there
in, we found most of the families were not
having regular sources of income Mine
Management provided permanent income
source (employment} to at least one
member of each family of the nearby
villages, that too on regular basis. -

Apart from above following infrastructure
development work has been done.

1.Installation of Solar Street lights in all
villages surrounding the Mining Lease
area

2.Washroom construction in all villages
surrounding the ML area.

3.Drinking water facilities in all villages
surrounding the ML area.

4.De-siltation and Pond deepening work
for ground water recharging and so as to
ensure availability of water through out
the year within 5 KM radius.

$.Road access to Chahchad & Padgal
Village as there was no road till we
construct it.Construction of Bridge on
Hahaladdi-Donde Road.

6.Regular health check up and free
treatment with medicine for afl nearby
villagers.

7.8chool boundary wall construction for
safety and security of schoo! students.

8.8cholarship 1o needy students of the
nearby villages

8.Computer system and furniture for
Dibyang Schooi.

10.Promotion of culturai & Sports activities.

tppreciation letters from Gram Panchayat
re already submitied.

12

Land-use patiern of the nearby villages shall
‘be studied and action plan for abatement and
compensalion for damage to agricultural fand/
common property land (if any) in the nearby
villages, due to mining_ aclivily shall be

Since our mine area is situated quite away
from agriculture land/common property
land, nearby villages, hence no damage
has been observed or reporied, due to
mining_activities, hence no_guestion for

Nk
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within  six months. Annual  status  of
implementation of the plan ang expenditure
thereon shall be reported 1o the Regional
Office of the Ministry from time to time.

submitted to the Regional office of the Ministry

compensation payment, as it confirmed by
joint inspection also, carmried oul by
revenue department & Mining Department.
In this report, there is no any damage has
been reported due to our Mining activities.

13

Maintenance of village roads through which

| transportation of ores are undertaken shall be

carried out by the company regularly at its own
expenses. The roads shall be black topped.

The company has constructed and also
maintaining WBM Roads connecling mine
area to village roads i.e. Road widening
and strengthening including WBM work is
being done reguliarly by the Company at
its own cost. However black topping &
stabihization of the Road shall be taken up
in next few days. In the mean time,
Regular water sprinkling is being done on
roads by water tanker to confrol Fugitive
emission. Work order already been
released to contractor and work should be
started soon. i

14

Rain water harvesting sha!l be undertaken to
recharge the ground water source. Status of
implementation shall be submitted to the
Regional Office of the Ministry within six

consequent year.

months and thereafter every year from the next

04 WNos. Rain water harvesting pits
constructed at different location of Mine
area. Apart from it Garland Drains and
check dam also constructed at desired
locations,

15

erosion and management of sit shall be
undertaken.  Protection of dumps against

erosion shall be carried out with geo textile
matting or other suitable material, and thick
plantations of native trees and shrubs shall be
carried out at the dump slopes. Dumps shall
be protected by retaining walls.

Measures for prevention and control of soil.

Towards Measures for prevention and
control of soit erosion and management of
silt, we have made provision of check
dams before allowing water to Ground
water recharging pits. Apart from it thick

plantation of native trees and shrubs shall

be done after saturation of dumps.
Retaining walls have been made all along
the Dump. However, considering the

formation of rock types, chances of soil’

erosion are very less as the surface cover
is either BHQ or Ferrugenous |ateritie
.Moreover, out crops of mineral bearing

| rocks are present at places.

16

Trenches /‘gariand drains shall be constructedx

| at foot of dumps and coco filters installed at
| regular intervals to arrest silt from being carried
to water bodies. Adequate number of Check
| Dams and Gully Plugs shall be constructed

across seasonal / perennial nallahs (if any)
flowing through the ML area and silts arrested.
Oe-silting at regular intervals shall be carried
out.

Garland drain of appropriate size, gradient and
length shall be constructed for both mine pit

and for. waste dump and sump capacity shall
be designed keeping 50% safety margin over

There is no seasonal or perennial naila

flowing through the mine lease area,
However Garland drains and check dams

has been constructed at foot of the dumps |

with proper arrangement to arrest the silt
Sedimentation pits are constructed at the

i corners of the garland drains and de-silting

is being done at regular intervals.
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and above peak sudden rainfall (based on 50
years data) and maximum discharge in the

| area adjoining the mine site.  Sump capacity

shall also provide adequate retention period to
allow, proper setling of sit material
Sedimentation pits shall be constructed at the
comers of the garland drains and de-silted at
regular intervals.

-7

Ground water in the core zone shall be
regularly manilored for contamination and
depletion due to mining activity and records
maintained. The monitoring data shall be
submitted to the regional office of the Ministry
regutarly. Further, monitoring points shall be
located between the mine and drainage in the
direction of flow of ground water shall be set up
and records maintained.

Ground water in the Core zone is being |
regularly monitored for  study of
contamination and depletion of water level |
due to mining aclivities and records are
being maintained and submitied to
concerned office.

18

Cultivable waste land {within 5 km of the lease)
shall be identified and fodder farming or other
suitable productive use of waste land shall be
taken up in phased manner. Status of
implementation shall be submitted to the

| Regional office of the Ministry.

{ The waste land within 5 KM of the lease |

{ progress.

for the purpose of fodder farming, has |
been allotted to us by Tehsildar,
Durgukondal and fodder farming work is in

18

Shelters belt the wind break of 30 m width and

1 consisting of at least 5 tiers around lease

facing the school / agricultural fields (if any in
the vicinity) shall be raised.

| surrounded by thick forest, which itself is
1 good enough to check noise and air

Since our Mine area is quite away from the
School / agricultural fields, hence provision
of shelter belt with the wind break is not
required. Moreover Mine area s

pollution.

As suggested, an exiensive green belt
towards Padgal village side have been
developed by us. Apart from above
plantation in available open area falling
within the lease have also being done,

20

Blast vibrations study shall be conducted and
submitted to the Regional office of the Minisiry
within six months. The study shall also provide
measures for prevention of blasting associated
impact on nearby houses and agricultural
fields.

| since our mine area is quite away and

for loosening of Rocks.

Blasting has been started recently ancd
accordingly blast vibration study being |
carried out. The measure for prevention o’
blasting associaled impact on nearby
houses and agriculture field is not required

moreover we are taking mild blasting oniy

g

Fugitive dust generatidn shall be controlled.
Fugitive dust emission shall be regularly
monitored at locations of nearest human

amenities located nearest to sources of dust
generation as applicable) and records
submitted to the Regional Office of the
Ministry.

habitation (including schools and other public { and water Tankers and records are being

Fugitive dust generation is being
controlled by regular water sprinkling on
site & roads by movable water sprinklers

maintained. Human habitation (inciuding
school and other public amenities) aie
quite away from our lease area, so there is |

{ no any direct impact observed/monitored |

due to our mining aclivities, however

Ak
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| regular monitoring is being carried our.

| generation due to vehicular movement and

However, considering being a thick forest
aroa, this serves the purpose of checking
fugitive amission, which itsell effective in
nolse poliution, air poliution. In addition to
above, regular waler sprinkling is being
done on roads and site by water sprinklers
and water tanker to control dust

mining activities.

Monitoring of soil samples for assessment of
transformation to acidic state or contaminalion
due to mining activity (as applicable) shall be
regutarly conducted and records maintained.

Monitoring of soil samples for assessment
of ftransformation to acidic stale or
contamination due to mining activily has
been done. The report is already
submiited.

’Transportat‘ion of ore shall be done by covering
the trucks with tarpaulin or other suitable

{ mechanism so that no spillage of ore / dust

takes place. Transporiation shall be done only
during day time.

1 P.M., hence transporiation of ore is also

| mine is located at very sensitive area,

Transporiation of ore is being done by
Tarpaulin covered trucks to avoid spillage
of ore or control dust generation during
vehicle movernent. Our mine operation is
in only day time hours i.e. B AM. to 5

being done during the day time only as our

24

{ eradication,

Occupational health and safety measures for
the workers including identification of work
related health hazards, training on malaria
HIV and health effects on
exposure to mineral dust elc. shall be carrieg
out. The company shall engage a full time
qualified doctor who Is trained in occupational
health.
respirable mineral dust on the workers shall be

| conducted and records maintained including
| health records of the workers.

Awareness
programme for workers on impact of mining on
their health and precautionary measures like
use of personal equipments elc. shall be
carried out periodically. Review-of impact of
various health measures undertaken (at
interval of five vyears of less) shall be
conducted followed by follow up action
wherever required.

~of mining on their health and precautionary

Periodic monitoring for exposure to

Awareness program for workers on impact

measures like safe working, use of
personal equipment etc. is being carried
out periotiically. Review of impact of
various health measures have been
undertaken

Periodic Health & Medical checkup of
employees are being carried out regularly
by a well-qualified Doctor, engaged by
company and records are being
maintained.

Periodically Work related safety & health
awareness programs for the employees
are being carried out timely,

Till date no accident reported in our mine.

As the public demand was for eye camp,

the company organized two eye camps
with an interval of one month and total
support was provided to all the patients.
Wherever required, the major cases were
referred to Raipur and company has borne

all the expenses in this regard.

g
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25

Top soil /' solid waste shall be stacked properly
with proper siope and adequate safeguards
and shall be utilized for backfilling (wherever
applicable) for reclamation and rehabilitation of
mined oul area. Top soil shall be separately

| stacked for utilization later for reclamation and
shall not be stacked along with over burden.

No Top soil has been generated till date
being lateritic soil strata of our Mine area
which is nothing but OB, hence no
separale stacking is required.

26

[Over burden (OB) shall be stacked at
1 earmarked dump site(s) only and shall not be
1 kept active for long period.

The maximum
height of the dump shall not exceed 30 m.
each stage shall preferably be of 10 m and
overall slope of the dump shall not exceed28".
The OB dump shall be backfilled. The OB
dumps shall be scientifically vegetated with
suilable native species to prevent erosion and
surface run off. Monitoring and management of
rehabilitated areas shall continue unti the
vegetation becomes self-sustaining.
Compliance status shall be submitted to the
Regional office of the Ministry of Environment
& Forests on six monthly basis.

We underiake that the maximum height of
the dump shall not exceed 30 m, each.
stage shall be of 10 m and overalt slope of
the dump shall not exceed 28°. The Native |
species shall be planted in OB dump are&
to stabilize the dump and to prevent soil
erosion and surface run-off.

Six monthly status of compliance
conditions are being submitted to the
Regional office of the Ministry of
Environment, Forest and Climate Change.

27

| Slope of the mining bench and ultimate pit fimit
| shall be as per the mining scheme approved
1 by Indian Bureau of Mines.

Our mine has just started from Feb'2015.
However slope of the mining bench and
ultimate Pit limit shall be maintained as per
the Mining scheme approved by Indian

1 Bureau of Mines.

28

| belt
| considering ‘
selection of plant species and in consultation

i afforestation

Adequate ptantation shall be raised in the ML

area, haul roads, OB dump sites etc. Green
development shall be carried out
CPCB guidelines including

with the local DFO / Agriculture Department.
Herbs and shrubs shall also form a part of
programme  besides
plantation. The density of the trees shall not
be less than 2500 plants per hact. The
company shall involve local people with the
help of self-help group for plantation
programme. Details of year wise afforestation

| programme including rehabilitation of mined

out area shall be submitted to the Regional

1 Office of the Ministry every year.

free |

The mine was opened in February’2015.
Thereafter, management has underiaken
plantation program. As the duration from
inception of mines s too less, the
plantation done all around the ML area is
not distinctly visible. However dense green

belt also has been developed as per|

CPCB guide line. The plant species were

selected in consultation with the Local

villagers/ local forest officials/Agriculture
department. Although it is already dense
forest area, however in open land,
demarked for plantation, has been planted
as per norms i.e. 2500 nos/Hect. The
company has involved the local people for
plantation program for betterment of
environment.

| Since our Mine is situated in forest area

and far away from nearby villages, there
was no need of rehabilitation.

P
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 Ropgulin monitoring of ground water love! and

[ quality shall bo eonlod out by establishing a

notwork of exinting wolls and conslructing now
plozomaotors during the mining oporation. The
monitoring shall bu carriod out four times in a
yoar - pro monsoon (April-May), monsoon
{Augist). post monsoon(Nevomber) and wintor
(Januaryy and the data thus colocted shall be
rogularly sont to Mol:F, Central Ground Water
Authorily  and Regional  Diroctor,
Ground Wator Board,

‘ Piczomelers have been installed and data

Ceniral

i$ being maintained. The monitoring is
being carried out four times in a ygar — pre
monsoon {April-May), monsoon {August),
post monsoon{November) and winter
(January) and the data thus collected are
being sent to concerned authorities.

et . . g

Adoquato air monltoring  stations shall be
installod In arcas of human habitations near
the mine and the resulls of ambient air quality
shall be maintained and regularly submitted to

the Regional Office of the Ministry.

| discharging into the natural stream.

discharged water from the Tailing Dam (if any)
report |

_Monitoring Reports are already submitted,

Ambient air qualily monitoring is being
carried out by outside authorized agencies
for mine area as well as areas of human
habitations near the mine and reports are
being submitied to State Pollution Controt
Board and Region office of the Ministry, |

| The wasto walor from s mine shall be treated

to conform to the prescribe slandards before

shall be regularly monitored and
submitted to the Ministry of Environment &
Forests, Central Pollution Control Board and
the State Pollution Contro! Board.

The -

Our Mine is an open cast working mines.
Moreover, beneficiation of Ore is not being
done at Mines .Since there is no tailing
dam so there is no waste water discharge
other than monsoon, '

32

Vehicular emissions shall be kept under control
and regularly monitored. Vehicles used for
transportation of ores and others shall have

| valid permissions as prescribed under Central
| Motor

Vehicle Rules, 1989 and its

amendments. Transportation of ore shall be
The vehicles

| done only during day time,

transporting ores shali be covered with a
tarpaulin or other suitable enclosures so thal
no dust particles / fine matiers escape during
the course of transportation. No overloading of
ores for transportation shall be committed.

: Vehicular emissions are being controlled
{ by regular water sprinkling on roads by

The trucks transporting ore shall not pass
| through wild life sanctuary.

Tankers and monitoring records are being
maintained. Tarpaulin covered vehicles
are being engaged for transportation
Purpose and transportation is being done,
only during day time. Vehicle Over loading
and their passing through Wild Life
Sanctuary is strictly restricted and not
permitted.

33

Prior permission‘ from the Competent Autho‘n’ty
shall be obtained for extraction of ground
water, if any,

We have already obtained the permission
for extraction of ground water from
competent authority ie. Central ground

Water Authority (CGWA).
Copy of permission letter

is already
submitted. j

K
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Action plan with respect to suggestions /
improvements and recommendations made
during public consultation/hearing shall be

submitted o the Ministry and the State Gowt.
within six months.

| villages etc. Apart from these, under CSR

suggestions /  improvements and |
recommendations made during public
consultation/hearing are being compiled
like priority fo locals peoples for direct/
indirect employment in Mine related work,
provision of work retated Technical training
to untrained peoples, provision of Drinking
water facility, Health care facility,
mainlenance & sirengthening of existing |
roads, skill development training and other
need base supports to locat villagers

including ladies, scholarship for poor
students, maintenance, re-construction/
repairing of school buildings of nearby

work lots of beneficial activities towards .
sustainable economic package for ftribal
population of village have been
implemented by the company. i

35 | A final mine closure plan, along with details of | A final mine closure plan along with details
Corpus Fund, shall be submitted to the Ministry | of corpus fund etc shall be submitted to
of Environment & Forests, 5 years in advance | the Ministry of Environment & Forests, 5
of final mine closure for approval. years in advance of final mine closure for

approval. . g
B. GENERAL CONDITIONS:
S.No. Description ~ Status

1. | No change in mining technology and scope of | Agreed and shall be followed.
working shall be made without prior approval
of the Ministry of Environment & Forests. I

2. | No change in the calendar plan including | Agreed. and shall be followed.
excavation, quantum of mineral and waste
shall be made. :

3. | Fugitive dust emissions from all the sources | Fugilive dust emissions from all the
shall be controlled regularly. Water spraying | sources is being controlled and
arrangement on haul roads, loading and ] maintained within the norms, by regular
unloading and at transfer points shall be | water spraying by movabie sprinklers and
undertaken/provided and properly maintained. | water tanker on haul roads, loading &

unloading area and at transfer points.
4, | Four ambient air monitoring stations shall be

established in the core zone as well as in the !
buffer zone for RPM, SPM, 80O, ,NO,

1 monitoring. Location of the stations should be

decided based on the meteorological data,
topographical features and environmentally
and ecologically sensitive targets and
frequency of monitoring should be undertaken

in consultation with the State Pollulion Control
Board. :

Ambient air monitoring stations has beer
established in the core zone as well as ir
the buffer zone for RPM, SPM, SO; NO,
monitoring. Frequency of monitoring has
been decided as per SPCB, guidance.

'\" /%'9‘%
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Data on ambient air guality (RPM, SPM, SO,
NO,) should be regularly submitted to the
Minisiry including its Regional office located at
Bangalore and the State Poliution Control
Board / Central Pollution Conirol Board once in
six months.

Data on ambient air quality (RPM, SPM. |
30, NO,) are being regularly monitotred |
and submitted 1o the Ministry including s |
Regional office located at Nagpur and the ;
State Poliution Control Board / Central |
Pollution Control Board once in six |
months, Reports are already submitted.

Measures shall be taken for control of noise

| levels below 85 dBA in the work environment.
{ Workers engaged in operations of HEMM, etc.

shall be provided with ear plugs / muffs

Regular noise monitoring is being carried :
out al work zone and personal safgty ,:
protective like  ear plugs/muffs are being .

| provided to the employees those are .

working in noise prone area .

ndusinal waste water (workshop and waste
water from the mine) should be properly
collected, treated so as to conform to the

standards prescribed under GSR 422 (E)
dated 19" May, 1993 and 31% December,

1 1993 or as amended from time to time. Oil

and grease trap shall be instalied before
discharge of workshop effluents.

No industrial waste water(Mine water) is
being generated from mine operahpn.
Only domestic wasle water is being |
generated and same is being used ‘for
plantation as well as for dust suppression
purpose after treatment..

Personnel working in dusty areas shall be
provided with protective respiratory devices
and they shail also be imparied adequate
training and information on safety and health
aspects.

Personal protective respiratory devices
like nose mask elc. are being provide to
employees of dusty area and regular .
health & safety related training sessions
are being conducted for them in regular
intervals. .

| cooking, mobile toilets,
| drinking water, medical health care, créche

I Provision shall be made for the housing the

labors within the site with all necessary
infrastructure and facilities such as fuel for

elc. The housing may be in the form of
temporary structures to be removed after the
completion of the project. ,

mobile STP, safe

Most of the employees are local and living .
near mine area, hence no need of housing
for them, although all necessary
infrastructure and facilities such as ftoilets,
safe drinking water, canteen medical
health care, etc. has been provided at site
area.

10.

A separate Environmental Managemen‘l Cell

with suitable qualified personnel shall be set-
up under the control of a Senior Executive,
who will report directly to the Head of the

Organization.

A separate Environmental Management
Cell with suitable gualified personnel has
been constructed, which is working
effectively.

TN

The project authorities shall inform to the
Regional Office of the Ministry located at

{ Bhopal, regarding data of financial closures

and final approval of the project by the

} concerned authorities and the date of star of

land development work.

Already submitted  to  concerned

authorities.

funds earmarked for environmental

12. 1 The
&protection measures shall be kept in separate

account and shall nol be diveried for other

Agreed and being followed.
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| purpose.  Yonr wise oxpondiure shall be
reported to the Ministty and its Regional Olfice
locnted at Bhopal.

| The “project authorilies shall inform 1o the |

Regional Office localed al Bhopal regarding
date of financia! closures and final approval of
the project by the concerned authorities angd
the date of start of land development wark,

The Regional Office of the Ministry iocated af |
Bhopa! shall monitor compliance of the
stipulaled conditions. The project authorities
shall extend full cooperation to the officer(s}) of
the Regionat Office by furnishing the requisite
data / information / monitoring reports.

Agreed and being followed

‘Agreed and being foliowed.

A copy of clearance letter will be marked to
concerned Panchayat / local NGO, if any, from
whom suggestion / representation has been
received while processing the proposal. '

State Pallution Control Board shall display a
copy of the clearance lelter at the Regional
office, District Industry Centre and Collector’s
office / Tehsildar's Office for 30 days.

Copy of EC has been sent to concerr

address.

After receipt of EC, the same along with
covering letter already been send 1o
SPCB.office for necessary action ,at their

tend,

The project authorities shall advertise at leasi
in two local newspapers widely circulated, one
of which shall be in the vernacular language of
the locality concerned, within 7 days of the
issue of the clearance letter informing that the
{ project has been accorded environmentaj
clearance and a copy of the clearance lefter is
available with the State Pollution Control
Board and also at web site of the Ministry of
Environment and Forests at bitp ffenvior.nic.in
and a copy of the same shali be forwarded to |

the Regional Office of the Ministry located in |

Bhopal.

Details of Environmental Clearance with |
regard to Hahaladdi iron Cre Mine was
published in two News papers, 'Nay-

Bharat' & "Dainik Bhaskar' on 17/03/2009

and also copies of same send to the
Regional Office of the Ministry located in
Bhopal,vide our letter no. SBMPL/ 08-10/
MoEF /023, dated 03/04/2009,

T
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Annexort -2

Grant of consent to operate for 0.25MTPA capac
Hahaladdi, Bhanupratapour

' . Lire at Village-
ndal, Kanker{C.G.} vide Ietter no. 7304 /T8 ICECB /2015,

Raipur,dated 09/02/2015 of Air Act

TERMS & CONDITIONS

Status as on 31.01.2018

Particulars

Remarks

Iindustry shall comply with all the terms and
conditions of Environmental Clearance granted by

| State EIA Authority, Chhattisgarh, Ministry of
1 Environment and Forests, Government of India

vide letter no.J-11015/515/2007-1A.1l (M) dated

i 02.03.200¢

Agreed and being compiled

Total mining lease area shall

| not exceed 75.0 hectare.

‘Agreed and being followed.

Mine Management shall provide”adaquate air

pollution control arrangements at all point and non
point sources for the control of emissions from

{ mining operations and for the control of emissions

during the handling & transportation of bauxite,
rejects  efc. shall be installed before

commissioning of the mining activites and |
maintained in proper order during operation. Mine |
| Management shall install suitable & effective air

pollution control equipments at all transfer points,
junction points etc. also. All the conveying system,
transfer point, junction point etc. shall be covered.

Movable water sprinklers, mist
spray system are installed at
different locations of mine area to
control air pollution generated |
during mining operation. Apart from
it, regular water spraying is being
done at mine area, intemal and
external roads by our own water
tankers. |

-

The Mine Management shall maintain fugitive dust
emissions to the minimum level in the areas of
road fransportation routes to ensure National
Ambient Air Quality Standards prescribed including
black topping / asphalting / concreting and
maintenance with requisite water sprinkling
arrangements.

Fugitive dust emission is being
controlled & maintained by required
operations of movable water
sprinklers, mist spray system on
regular basis. Moreover 3 Nos.
water Tankers are provided for
regular water sprinkling on roads.
Ambient Air Quality is being
monitored by outside authorizec
agency and records are being
maintained.

All the effluent treatment system shall be kept in
good running condition all the time and failure (if
any), shall be immediately rectified without delay
otherwise similar alternate arrangement shall be
made. I[n the event of any failure of any poliution
control system adopted by the Mine Management,
the respective production unit shall not be restarted
until the control measures are rectified to achieve
the desired efficiency.

For generated domestic waste
water septic tank followed by soak
pit has been constructed at mine
area which are being operated and
maintained for smooth and regular
operations.

-

Ambient air quality within the mining lease area
shall conform to the standards prescribed by
Board. Mine Management shall ensure the ground
fevel concentration of pollutants in ambient air
within standard prescribed for residential, rural
areas in the nearby residential/rural areas due to

Ambient air quality is being
maintained  well  within  the
prescribed norms by regular
operation of movable water
sprinklers, mist water spray system
and water spraying tankers in and
around the mines area. Ambient air
quality monitoring is being carried
out by outside authorized agency

| and records are being maintained.

mining. operations.




Ambient air quality monitoring stations shall be
established in the core zone as well as buffer zone
for SPM, RPM, NO, and SO, Location and
number of the ambient air quality stations shall be
decided based on meteorologicali  data,
{opographical features and environmentally and
ecologically sensitive targets and the frequency of |
monitoring shall be undertaken in consultation with
the Board. Data on ambient air quality (RPM,
SPM, 80,, NQ,) shall be monitoring and records

| shall be submitted to the Board regularly.

Air monitoring is being carried out
in the core zone as well as in the
buffer zone for RPM,
SPM, 802 NOx  monitoring by
outside authorized agencies and
reports are being submitted to the
board timely. Frequency of
monitoring has been decided as
per SPCB, guidance.

Mine Management shall install separate electric
metering arrangements with time totalizer for the
runping of pollution control devices.  These
arrangements shall be made in such a fashion that
any non-functioning of pollution  control
device/devices shall immediately stop the
operating system and shall remain tripped till the
pollution control device/devices are made
functional again/rectified to achieve the desired
efficiency.

To control fugitive dust generation,
installed water sprinkiers & mist
spray system are not elggtric
operated, hence N.A.

Mine Management shall take effective s{eps for
safe disposal of solid wastes and sludge.

Generated solid waste like |
overburden etc. are being stored
at their designated places and
shall be used for land levelling and
scientific  study i required.
Roadside sludge/muck generated
during transportation shall also be |
properly disposed off in safe and
scientific manner.

10

All the internal roads shall be made pucca before
commissioning of the mining operations. The Mine
MafTagement shall adopt good housekeeping
practices.

| regularly.
| permanent approach road will be
{ made

As mining is done on high altitude
ie at 610 mRL and ultimate pit
depth at present is envisaged, at
520 mRL ,the mining pit will go
down gradually. Hence haul roads
will change accordingly. In the
case, the haul road will be
maintained with proper gradient
and water sprinkling will be done
Wherever  required

Good
regular

pucca.  Under
housekeeping practices

{ cleaning and water sprinkling is

being done by water tankers within
the mine lease area.

11

Mine Management shall take proper action to

| control the noise poliution. Mine Management shall
{ install appropriate noise barriers/ control measures

including acoustic hoods, silencers, enclosures et.
On all sources of noise generation to control the
noise. Earplugs/ear muffs etc. shall be provided to |
the employee working in the area of generator halls |
and other high noise aras. Leq of / noise levels
emanating from turbines shall be limited to 75 dBA.

1 The noise level shall not exceed the limits 75 dB{A)

Agreed and being followed. Apart
from it suitable personal, protective
equip- ments like Ear plugs etc are
being provided to concerned
employees of noise prone area—

X




during the day-time and 70dB(A) during the night-
time within the mine premises. Mine Management
shall take adequate measures for control of noise
level below 85 dB {A) in the work environment.

12

Vehicle emissions shall be kept under control and
regularly monitored. Transportation of ore shall be
done only during day time. The vehicles
transporting ores shall be covered with a tarpaulin
or other suilable enclosures so that no dust
particles/fine matters escape during the course of
transportation. The trucks transporting ore shall not
pass through wild life sanctuary.

Vehicles are being maintained in
good condition to avoid Vehicle
emission. Moreover Roads & site
area are being cleaned and
watered on regular basis by water
tanker, movable |  sprinklers
operation to control vehicle
emissions. Transportation of ore is
being done only during day time

and are being covered by
Tarpauline  covered  vehicles.
Transporting vehicles are not

passing through wild life sanctuary.

13.

Topsoil shall be stacked properly with proper slope
with adequate measures and should be used for
reclamation and rehabilitation of mined out areas.
There shall be no permanent external OB dump in
the project area. Concurrent backfilling should be
practiced. Monitoring and management of
rehabilitated areas shouid continue until the
vegetation becomes self sustaining.

No top soil has been generated till
date being lateritic soil strata of our
mine area which is nothing but OB
hence no separate stacking
required.

14.

Controlled blasting should be practiced. The
mitigative measures for control of ground vibrations
and to arrest fly rocks and boulders should be
implemented.

Blasting has been started recently.
Controlled blasting is being carried
out by use of lower intensity
explosive to loose tHie hard store
hence there is no any chance of fiy
of rocks & boulders, dust etc at
that area during the blasting. All
the preventive measures has been
taken.

15.

Extensive tree plantation shall be done in and
around mining lease area, overburden, dump area.
As far as possible maximum area of open spaces
shall be utilized for plantation. Plantation shall be
raised along the roads, dump site etc. At least
2500 plants species per hectare land shall be
planted. The tree plantation shall be carried out in
phase manner preferably with the local species.

Agreed and being followed.
Extensive plantation is being
developed in the mine area, haul
roads, OB dump area. The tree
planting is being carried out in
phase manner as per standard
plantation norms.

16

Mine Management shall also comply with all the
enhvironmental protection measures and safe
guards recommended in the EMP.

Agreed and being complied.

Mine Management shall follow all the directions
and guidelines issued by government for
rehabilitation of affected people {if applicable).

N.A.

Y

18

Mine Management shall obtain permission from
competent authority to cut down trees prior to any
mining activity. (if applicable)

Agreed and being implemented.

19

Mine Management shall obtain necessary
permission for handling and storage of explosive
material from Chief Controller of Explosives.

Controlled blasting is being carried
out by use of lower intensity
explosive to loose the hard stone,
by competent outside authorized

NI
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| neither stored at our mine area nor
_handled by us, hence N.A

agency  with proper safety
precautions. Explosive materials

20

Mine Management shall establish an environmental
management cell to camryout function relating to
environmental management under the supervision
of senior executive who will directly report to the
head of organization.

‘has been constituted which is

Environment management shall

working effectively.

21

Necessary funds shall be provided for
implementation of the above conditions for
environmental safeguards. The funds earmarked
for environmental protection measures shall be
kept in separate account and not diverted for any
other purpose.

Agreed and being followed.

22

Mine Management shall obiain ajl necessary statutory
clearances / licenses from concerned Central / State
Government Departments, Boards, Bodies and
Corporations etc. for the iron ore mining. Mine
Management shall foliow direction issuad by CentraV
State Government, Central Pollution Control Board/
Chhattisgarh Environment Conservation Board from -

time to time regarding control of water & air pollution

and for environmental conservation.

All - the  necessary statutory
clearances, licences has already |
being obtained from concemed:
authorities.

23

T The issuance of ‘Consent to Operate’ does not

convey any -property rights in either real or
personal property, or any exclusive privileges, nor
does it authorize any injury to private property or
any invasion of personal rights, nor any
infingement of Central, State or ocal laws or
regulations,

Agreed

24

'Any <hange in mining capacity, process, project

profile etc. shall be intimated to the Board and prior
permission of the Board shall be obtained for the
same,

Agreed e

25

Board may amend/cancel of the conditions
stringent the emission limit and add new conditions
as and when deemed necessary in the interest of
environmental protection, change in the project
profile or non-satisfactory implementation of the |

stipulated conditions etc.

Ag’r'eed




Grant of consent to operate for 0.25MTPA capacity Mining of Iron Qre at Village-

Hahaladdi,Bhanupratappur Mandal, Kanker{C.G } vide letter no. 7306/1S/CECB/2015,
Raipur,dated 09/02/2015 of water Act

SPECIAL CONDITIONS of Water Act.

Status as on 31.01.2018

S. No.

Particulars

Remarks

Industry shall comply with all the terms and
conditions of Environmental Clearance granted by
State EIA Authority, Chhattisgarh, Ministry of
Environment and Forests, Government of India

{ vide letter no.J-11015/515/2007-iA01 (M) dated

02.03.2009.

Agreed and being foliowed. -

Total mining lease area shall not exceed 75.0
hectare.

Agreed

Mine Management shall p‘rovide adequate facility
for proper treatment of industrial/l mine and

| domestic effluent. Mine Management shall provide
| effluent treatment plant before commissioning of

the mine. All the effiuent treatment system shall be
kept in good running condition all the time and

{ failure (if any), shall be immediately rectified

without delay otherwise similar aliernate
arrangement shall be made. Mine Management
shall ensure that the treated effluent quality meet

| the standards prescribed by Board published in

Gazette Notification dated 25.03.88.

Garland drain with check dams has
been constructed all around the Mine
Area and it is connect to settling tank
for normal treatment.

For Domestic effluent, septic tanks
with soak pits are provided for
treatment. After treatment of Mine &
domestic effluent, treated water is
being used for plantation & dust
suppression purpose. Treated quality
is being maintained well within the
prescribed norms,

Any liquid effluent whatsoever generated from
mining activities shall not be discharged into the
river or any surface water bodies under any
circumstances, and it shall be reused wholly in the
process/plantation. Al the industrial and mine
effluent generated shall be re-circulated / reused
after proper treatment. The un-treated/ treated
domestic effluent shall not be discharge into the
river or any surface water bodies. Mine

Management shall make proper arrangements of

suitable drains/pipe networks to ensure adeqguate
flow for utilization of treated effluent inside the

premises.

No Mine /Domestic effluent is being
discharged out of the Mine premises.
No generation from, Mine activity,
while domestic effluent after treatment
is being fully used for plantation and
dust suppression purpose after
treatment. Hence zero discharge
concept is being maintained all the
time.

Water meters has been installed in |

TMine Management shall provide

adequate
measuring arrangements for the measurement of
water utilized in different categories and effluent
generated before commissioning of the mine.

Bore pipe line and after setlling
tank/soak pit

{ running of pollution control devices.
i arrangements shall be made in such a fashion that
| any non-functioning  of
device/devices shall

Mine Management shall install separate electric
metering arrangements with time totalizer for the
These

pollution  control
immediately stop the
operating system and shall remain tripped till the
poliution control device/devices are made
functional again/rectified to achieve the desired
efficiency.

No electric operated Air Poliution
control devices are required, However
to control fugitive dust generation
water tankers & water sprinklers and
mist spray system are being used and
these are not electrical operated
equipments. Hence Not applicable.

A
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Mine Management shali take eflective steps for
safe disposal of solid wastes and sludge. Mine
Manegement shall obtain authorization from Board
for management and handiing of hazardous
materials as per Hazardous Wastes (Management,
Handling and Trans boundary Movement) Rules,
2008 (as amended up to date).

Generated solid waste like
overburden etc are being stored at
their designated place and shall be
used for land levelling and scientific
study if  required. Roadside
sludge/muck generated  during
transportation shall also be properly
disposed off in safe and scientific
manner.

All the internal roads shall be made pucca before
commissioning of the mining operations. The Mine
Management shall adopt good housekeeping
practices.

As mining is done on high aftitude i.e
at 610 mRL and ultimate pit depth at
present is envisaged, at 520 mRL the
mining pit will go down gradually.
Hence bhaul roads will change
accordingly. In the case, the haul road
will be maintained with proper
gradient and water sprinkling will be
done regularly. Wherever required
permanent approach road will be
made pucca, Under Good
housekeeping  practices tegular
cleaning and water sprinkling is being
done by water tankers within the mine
lease area.

Vehicle emissions shall be kept under control and
regularly monitored. Transportation of ore shall be
done only during day time. The vehicles
transporting ores shall be covered with a tarpaulin
or other suitable enclosures so that no dust
particles/fine matters escape during the course of
transportation.

Vehicle emission is being maintained
by regular cleaning and watering by
tankers on roads. Trucks are being
covered by Tarpaulin during their
transportation from the mines area.
Transportation is being done only

during day time.

10.

Topsoil shall be stacked properly with proper slope
with adequate measures and should be used for
reclamation and rehabilitation of mined out areas,
There shall be no permanent external OB dump in
the project area. Concurrent backfilling should be
practiced. Monitoring and management of
rehabilitated areas should continue until the

Agreed and being foliowed.

11.

vegetation becomes self sustaining.
Controlled blasting should be practiced. The
mitigative measures for control of ground vibrations

and to arrest fly rocks and boulders should be
implemented.

Blasting has been started regently.
Controlled blasting is being carried out
by use of lower intensity explosive to
loose the hard stone hence there is no
any chance of fly of rocks & boulders,
dust etc at that area during the
blasting. All the preventive measures
has been taken.

12.

Extensive tree plantation shail be done in and
around mining lease area, overburden, dump area.
As far as possible maximum area of open spaces
shall be utilized for plantation. Plantation shall be
raised along the roads, dump site etc. At least
2500 plants species per hectare land shall be
planted. The tree plantation shall be carried out in
phase manner preferably with the local species.

Agreed & being foliowed. Extensive
plantation is being developed in the
mine area, haul roads, OB dump are.
The tree planting is being carried out
in phase manner as per standard
norms.

AKX
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13

Garland drain of appropriate size, gradient and
length shall be constructed for both mine pit and
for waste. dump and sump capacity shall be
designed keeping 50% safety margin over and
above peek sudden rainfall (based on 50 years
data) and maximum discharge in the area
adjoining the mine site. Sump capacity shall also
provide adequate retention period to allow proper
settling of silt material. Sedimentation pits shall be
constructed at the corners of the garland drains
and desilted at regular intervals. Trenches /
garlands drains shall be constructed at foot of
dumps installed at regular intervals to arrest silt
from being camied out. Adequate number of
Check Dams and Gully Plugs shall be constructed
across seasonal / perennial nallahs (if any) flowing
through the ML area and silts arrested. De-silting
at regular intervals shall be carried out. Industry
shall ensure that natural water courses should not
be adversely affected due to mining activity.

Garland drain with sedimentatisn pits
have been constructed.

No natural water sources is situated
near the mine area.

-

14

Mine Management shall adopt rainwater-harvesting
technique in the project area for recharge of
ground water. The rainwater-harvesting technique
shall be incorporated right from the design stage of
all structures. Project authority shall develop
rainwater-harvesting structures to harvest the
rainwater for utilization in the lean season as well
as to recharge the ground water table. A detailed
scheme for rainwater harvesting to recharge the
ground water aquifer shall be prepared in
consultation with Central Ground Water Authority/

State Ground Water Board.

04 Nos. of Rain water Harvesting pits
are constructed at Mine area.

156

Regular monitoring of ground water level and
quality shall be carried out by establishing a
hetwork of existing wells and constructing new
piezometers during the mining operation. The
monitoring shall be carried out four times in a year-
pre monsoon (April-May), monsoon (August), post-
monsoon (November) and winter (January) and the
data thus collected shall be reguiarly sent to the
Chhattisgarh Environment Conservation Board,
Raipur.

Piezometer has been installed for
measuring the Ground water level &
quantity and records are being
maintained.

-

16

Mine Management shall also comply with all the
environmental protection measures and safe
guards recommended in the EMP,

Agreed and being compiled.

17

Mine Management shall follow all the directions
and guidelines issued by government for
rehabilitation of affected people (if applicable).

No rehabilitation and resettiement
involved hence not applicable to us.

18

Mine Management shall obtain permission from
competent authority to cut down trees prior to any
mining activity. (if applicable}

Agreed and implemented.

19

Mine Management shall obtain necessary
permission for handling and storage of expiosive
material from Chief Controller of Explosives.

Controlled blasting is being carried out
by use of lower intensity explosive to
loose the hard stone, by competent
outside authorized agency with proper
safety precautions. Explosive
materials neither stored at our mine
area nor handled by us, hence N.A

N9
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20

Mine Management shall establish an enviranmental
management cell to carryout function relating to
environmental management under the supervision
of senior executive who will directly report to the
head of organization.

Environment management cell has
been constituted which is working
effectively.

21

Necessary funds shall be provided for
implementation of the above conditions for
environmental safeguards. The funds earmarked
for environmental protection measures shall be
kept in separate account and not diverted for any
other purpose.

Agreed and being followed.

22

Mine Management shall obtain all necessary
statutory clearances / licenses from concerned
Central / State Government Departments, Boards,
Bodies and Corporations etc. for the iron ore
mining. Mine Management shall follow direction
issued by Central/ State Government, Central
Poliution Control Board/ Chhattisgarh Environment
Conservation Board from time to time regarding

1 control of water pollution and for environmental

conservation.

All the necessary statutory
clearances, licences has been already
obtained from concermned authorities.

23

The issuance of '‘Consent to Operate’ does not
convey any property rights in either real or
personal property, or any exclusive privileges, nor
does it authorize any injury to private property or
any invasion of personal rights, nor any
infringement of Central, State or local laws or
regulations.

Agreed

24

Any change in mining capacity, process, project
profile etc shall be intimated to the Board and prior
permission of the Board shall be obtained for the
same.

Agreed

25.

Board may amend /cancel any of the conditions
“strigent the effluent limit and add new conditions as
and when deemed necessary in the interest of
environmental protection, change in the project
profile or non-satisfactory implementation of the

Agreed

stipulated conditions ete.



Grant of Renewal of consent to operate for 0.25MTPA capacity Mining of Iron
Ore at Village- Hahaladdi, Bhanupratappur Mandal, Kanker{C.G.) of air vide
letter no. 6253/TS/CECB/2016,Raipur,dated 17/03/2016.

Additional conditions

(Status as on 31/01/2018;

No.

Particulars

Remarks

Mine Management shall operate and maintain
the existing pollution contro! systems
effectively and regularly. Mine management
shall maintain the ambient air quality within
prescribed limits within the mine premises.
Chhattisgarh Environment conservation Board
may further stipulate stringent particulate
matter emission [imit depending upon
environmental conditions.

Movable water sprinkiérs and mist water
spray system has been installed at different |
locations of mine area and are working
effectively. Apart from these, 3 Nos. water
tankers are provided at mine area for regular
water sprinkling for dust suppression.
Ambient air quality is being maintained well
within the prescribed limits, within the mine
premises.

Regular monitoring for the measurement of air
pollutants in ambient air shall be carried out
and reports submitted to the Board regularly.

Agreed. Ambient air quality monitoring is
being carried out by authorized agencies and
reports are being submitted timely.

All internal roads shall be made pucca. Good
housekeeping practices shall be adopted
within the mine lease area.

As mining is done on high altitude i.e at 610
mRL and ultimate pit depth at present is
envisaged, at 520 mRL , the mining pit will
go down gradually. Hence haul roads will
change accordingly. In the case, the haul
road will be maintained with proper gradient |
and water sprinkling will be done regularly.
Wherever required permanent approach road
will be made pucca. Under Good
housekeeping practices regular cleaning and
water sprinkiing is being done by water
tankers within the mine lease area.

Mine management shall ensure disposal of all
solid wastes including over burden, rejects etc.
in a proper, safe and scientific manner.
Roadside sludge/muck generated during
transportation shall also be properly disposed
off in safe and scientific manner.

Generated solid waste like overburden are
being stored at their designated place and
shall be used for land levelling and scientific
study if required. Roadside sludge/muck.
generated during transportation shall also be
properly disposed off in safe and scientific
manner

Mine Management shall fransport iron ore in
dully covered vehicles to avoid fugitive dust
emission during transportation

fron Ore is being transported in tarpaulin
covered vehicles to avoid generation of
fugitive dust emission.

Mine management shall use Fly ash blocks or
fy ash based products in their
constructuon/repamng activities.

Agreed and being followed.

Extensive tree plantation shall be done in and
around mining lease area.

Extensive plantation with wide green 58kt of
broad leaf local species has been developed
along the mine premises. Most of the open
spaces are being used for plantation

Mine management shall submit Environment
Statement to the Board as per provision of
Environment (Protection) amendment
Rule,1893 for the Previous year ending 31%
March on or before 30" September every
year. .

Agreed and being submitted timely

A
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Grant of Renewal of consent to operate for 0.25 MTPA capacity Mining of
fron Ore at Village- Hahaladdi, Bhanupratappur Mandal, Kanker(C.G.) of
water vide letter no. 6251 /TS/CECB/2016,Raipur,dated 17/03/2016.

Additional conditions

(Status as on 31/01/2018)

Particulars

Remarks

| Mine Management shall operate and maintain the

effluent treatment system regularly. industry shall
ensure treated quality within the standards
prescribed by board published in Gazefte
Notification dated 25,03.88.Mine management
shall not discharge any treated/untreated effiuent

in to the river or any surface water bodies. No |

effluent shall be discharged outside of the factory
premises in any circumstances; hence zero
discharge condition outside the factory premises
shall be maintained at all the time.

No Industrial effluent is generated in the
mines. However we have constructed
Garland drains with check dams all
around the mine area with proper size to
guide the flow of rain water during
monsoon and the garland drain is
connected to settling tank, After settling
of heavy particles in tank's bottom,
cleared water from settling tank is being
used for plantation & dust suppression
on roads. Hence Zero discharge
condition is being maintained at all the
time

Mine management shall submit ménitoring repoft
of effluent regularly.

; being

During mining activities only domestic
effluent is being generated which is
treated through septic tank
followed by soak pit and same is being
used for plantation and dust suppression
purpose. Treated water quality is being-
analysed and reports are being
submitted to board regularly.

Mine management shall take appropriate steps to
prevent water poliution due to mining activity.

Since it is an open cast working mine,

; hence there is no water is being used

during mining activity nor polluted water
is being generated from mining activity,
while domestic effluents after being

i treated in septic tank and soak pit is

being utilized for dust suppression
purpose. No any untreated water is
being discharged outside the mine
premises hence zero discharge is being
maintained all the time.

Mine management shall provide rain water
harvesting arrangement within the mine lease
area,

We have already constructed 04 Nos. of
Rain Water Harvesting pits within the

i Mine premises.

All internal roads shall be made pucca. Good
housekeeping practices shall be adopted within
the mine lease area.

As mining is done on high altitude i.e at
610 mRL and ultimate pit depth at
present is envisaged, at 520 mRL .the
mining pit will go down gradually. Heace

| haul roads will change accordingly. In

the case, the haul road will be
maintained with proper gradient and
water sprinkling will be done regularly.

7
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Wherever required permanent approach | '
road will be made pucca. Under Good
housekeeping practices regular cleaning

| and water sprinkling is being done by

water tankers within the mine lease area.

Mine management shall use Fly ash biocks or fiy
ash based products in their construction/repairing
activities. ]

Being compiled.

Extensive tree plantation shall be done In and
around mining lease area.

Extensive plantation with wide green belt
of broad leaf local species has been
developed along the mine premises.
Most of the open spaces are used for
plantation

Mine management shall submit Environment
Statement to the Board as per provision of
Environment (Protection) amendment Rule, 1893
for the Previous year ending 31* March on or

before 30" September every vear.

Agreed and being submitted timely:

K




- 8ir,

¥. No. 8-34/2002 - FC
Government of India
Ministry of Environment & Forests
(FC Division)
Paryavaran Bhawan,
CGO C°;}1P1ex Lodhi Road,
ew Delhj - 110510
Date; @é{ay, 2013
To .
 The Principal Secretary (Forests),
Government of Chhattisgarh,
Raipur,
Sub: Diversion of 76.50 ha of forest land for iron ore mining in East Bhanupratapur Forest
Division in Kanker district of Chhattisgarh in favour of M/s Bajrang Metallics &

Power Limited ~reg.

{ am directed to refer to the Govt, of Chhattisgarh letter no. F 15-972009/10 -2 dated
27.05.2009 on the above subject secking prior approval of the Central Government under
section-2 of the Forest (Conservatnon) Act, 1980 and to say that the proposal has been examined
by the Forest Advisory Committee constituted by the Central Goveinment under section-3 of the
said Act.

Afler careful examination of the proposal of the State Government and based on the
recommendations of the Forest Advisory Committee, the Ceniral Govemmen; hereby conveys
the ‘in-principle approval for diversion of 76.50 ha of forest land for iron ore mining in East

* Bhanupratapur Forest Division in Kanker district of Chhattisgarh in favour of M/s Bajrang

Metallics & Power Limited subject to fulfiliment of the following conditions:
1. Legal status of the diverted forest land shall remain unchanged;

2. Compcnsatory afforestation over the non-forest land equal in extent to the forest land
being diverted shall be raised and maintained by the State Forest Dcpanmem at the cost
of the User Agency;

3. The non-forest land identified for raising compensatory afforestation shall be transferred
and mutated in favour of the State Forest Department before issue of the Stage-Il
clearance;

4. The land identified for the purpose of CA shall be clearly depicted on a Survey of India
toposheet of 1:50,000 scale;

S. ‘The non-forest land identified for raising Compensatory Afforestation shall be notified by
the State Government as RF under Section-4 or PF under Section-29 of the Indian Forest
Act, 1927 or under the relevant Section(s) of the local Forest Act, as the case may be,
within a period of six months. The Nodal Officer (Forest Conservation) shall report
compliance in this regard

6. The User Agen;y shall transfer the cost of raising and maintaining the compensatory
afforestation, at the current wage rate, to the State Forest Department. The scheme may

o
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4o appropiate provision for anticipated cost Increase for works schedulod for
include @

coquent years; . '
iz?segzzr :;ossibl ¢ and technically fonsible, the User Agoncy shall widertake by
7. Where

i amunity, the afforestation moasures in the blanks within the lenss sres,
invo‘v;;‘gaioi{;‘c;ﬁzmt;?;'fl;:ds outglde the lease area diverted under this approval, In
zznﬁmﬁm with the State Forest Department at the project cost;

o, The State Government shall charge the Net Presont Valus (NPV) of the forest land belng

" givertod under this proposal from the User Agency ns per the orders of the Hon'ble
supreme Courl of India dated 28.03.:2008: 24.04.2008 ;md 09.05,2008 in Writ Ifc!iﬂnn
(Civil) No. 202/1995 and the guidelines issued by this Ministry vide Its letter No, 5-

3/2007-FC dated 05.02.2009 in this repard;

9. At the time of payment of the Net Present Value (NPV) at the then prevailing mte, the
User Agency shall furnish an undertaking to pay the additionsl amount of NPV, if g0
determined, as per the final decision of the Hon'ble Supreme Court of India;

10, All the funds received frm:n the user agency under the project, except the funds realized
for regeneration/ demarcation of safety zone, shall be transferred to Ad-hoc CAMPA in
the Saving Bank Account pertaining to the State concerned;

11. The period of diversion of the said forest land under this approvalshall be for u period
co-terminus with the period of the mining lense proposed to be granted under the Mines
and Minerals (Development & Regulating) Act, 1957, or Rules framed there under,
subject to a maximum period of 30 years;

12, User agency either himself or through the State Forest Depariment shall ondertake gap
planting and soil & moisture conscrvation activitics to restock and rejuvenate the
degraded open forests (having crown density loss than 0.40), if any, located in the arca
within 100 m. from outer perimeter of the mining lease;

13. The user agency shall undertake mining in a phascd manner afler taking due care for
reclamation of the mined over area. The concurrent reclamation plan as per the approved
mining plan shall be executed by the User Agency from the very first year, and an annual
report on implementation thereof shall be submitted to the Nodal Officer, Forest
(Conservation) Act, 1980, in the concerned State Government and the concemned
Regional Office of the Ministry. If it is found from the annual report that the activities
indicated in the concurrent reclamation plan are not being exccuted by the User Agency,

" the Nodal Officer or the Chief Conservator of Forests (Central) may direct that the
mining activities shall remain suspended till such time, such reclamation activities are
satisfactorily executed.

14. The User Agency either himself or through the State Forest Department shall undertake
fencing, protection and afforestation of the safety zone area (7.5 meter strip all along the
outer boundary of the mining lease or mining cluster, as applicable, and such other areas
as specified in the approved mining plan) at the project cost;

1
&
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15. The User Agenc
afforestation on
safety zone;

y either himself or through the State Forest D
: epartment shall ung
degraded forest land, one and half time In extent to the ar;auz‘::dmg

16. '
;fh.c _bou"d’-‘ry of s'afcty zone shall be demarcated on ground at the project cost, b
recting four feet high reinforced cement concrete pillars, each inscribed with its s'eri:;
number, forward and back bearing and distance from pillar to pillar;

17. In case of under-ground mincs, areas on surface shall be fenced and afforested from the
funds to be provided by the user ngency.

18. The user Agency shall implement the R & R Plan as per the R & R Policy of State
Government in consonance with National R&R Policy, Government of India before the
commencement of the project work and implementation. The said R & R Plan will be
monitored by the State Government/Regional Office of MoEF along with indictors for
monitoring and expected obscrvable milestones.

19, The user agency shall undertake de-silting of the village tanks and other water bodics
located within five km from the mine lease boundary so as to mitigate the impact of
siltation of such tanks/water bodies, whenever required; ' :

20. Following activities shall be undertaken by the User Agency at the project cost:

n. Preparation and implementation of a plan containing appropriate mitigative
measures to minimize soil erosion and choking of streams;

'b. Planting of adequate drought hardy plant species and sowing of seeds in the
appropriate area within the mining lease to arrest soil erosion; '

& ¢ Construction of check dams, retention /toe walls along the contour to amest sliding
down of the excavated material;

d. Stabilize the overburden dumps by appropriate grading/benching so as to ensure
that that angles of repose at any given place is less than 28°; and

e. Strict adherence to the prescribed top soil management.
21. The User Agency shall obtain the Environment Clearance as per the provisions of the
Environmental (Protection) Act, 1986, if required; : :
22 No labour camp shall be established on the forest land; ‘
23. The User Agency shall provide fuels preferably alternate fuels to the labourers and the
staff working at the site so as (0 avoid any damage and pressurc on the nearby forest
areas; : g
24, The boundary of 't'he_-idivertcd,forcst land, mining lease and safety zone, as applicable,

shall be demarcated on ground at the project cost, by erecting four feet high reinforced
cement concrete pillars, each inscribed with its serial number, forward and back bearing

and distance from pillar to pillar;. .
25. The layout plan of the proposal shall not be changed without the prior approval of the
Central Government. h

s
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26. The forest Jand shall not be used for any purpose other than that specified in the proposal;

27. The forest land proposed to be diverted shall under no circumstances be transferred to
any other agency, department or person Without prior approval of the Central

Government;
28. No damage to the flora and fauna of the adjoining area shall be caused;

29. Any trec felling shall be done only when it is unavoidable and that too under strict

supervision of the State Forest Department.

30. Smte Government shall assess the benefits such as grazing; collection of tendur leave and
other NTFP etc, presently accrued from the forest land proposed for diversion to the
tribal and other residents of the adJommg habitations and recover its consolidated
commuted value or equivalent annuity, from the user agency and distribute it among the
project affected families. Local inhabitants raised the issues in pubhc hearing about
losses to be incurred in collection of tendu leaves due to proposed mining which was not
sansfactory answered by the project proponent. | :

31. User agency will also create realistic baseline data by scnentzﬂc methodology about the
ecological aspects including flora and fauna in and around the lease area to be requlred
for periodic monitoring and change depiction,

32. A specific study by a group of experts/reputed arganization to be approved by the MoEF
to assess cumulative impact of the mining in the landscape has been proposed which may
suggest appropnate measures to mitigate the identified impacts every five years. All the
user agencies in this landscape may be mandated to fund the cost of study/mitigative
measures on proportionate sharing basis. '

33. The Ministry should reiterate that the mining shall be done progressively and area shall
be reclaimed successively as specified in the environmental clearance. Carefully selected
endemic and ploneer species only shall be used for reclamation. The mining plan should

also be developed in GIS domain and submitted to MOEF.

- '34. Only primary crushing should be allowed at mine site to Sk transportation. No

other ore processing unit or beneficiation activity should bc allowed in and around the

mining site.
35. Transportation of ore to be done in covered vehicles specxally desxgned/ modified.

36. Proper run-off control structure to be erected to prevent damage to neighboring
‘agricultural field and drainage leading to rivers flowing on. northern and southem portion

oof proposed lease. Rain water harvesting to be done.

| ~37. No mining or ancillary activities should be allowed between sun set and sun rise.

38. No housing famhty to be created thhm lease area.

39, The State Government shall identify and submit detail mmmg leases around the current
lease to give a clear pxcture of ‘the area and to enable the Ministry to frame a policy
regarding number ofn mmmg leases to be granted over the period in this landscape.

40. The project proponcm should defray ‘the cost of corridor (Indravai-Sitanandi)
restoration/rejuvenation -in the area falling under the jurisdiction of the East
Bhanupratapur Forest Division. The said corridor rejuvenation plan should be prepared

. by the Forest Department in consultatlon w:th thc WII, as per: the NTCA Guxdehnes ,

%
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t am idli
-~ In consultation with the local peopl:. plan should be prepared by the F°’°mmi§i

42. The State Government shall complete settlement of s
o Ag rights, i
; ;;bc:na g?c?;l::;t 'l;‘rac;mona! F.ores& Dwellers (Recognitign of :‘o::‘ I:i ::t:;l: Scheduled
by ‘,ms Mo and to be diverted and submit the documentary evidence " 200.6 i
ry in its letter No. 11-9/1998-FC (pt.) dated 03.08.2009, in s oprcibed
43, The uger agency shall submit the annual self com e o0k

pliance report in res
conditions to the State Government and to th i pect of the above
regularly, ¢ concemed Regional Office of the Ministry

44, ?ny oithcr conidhion that the concerned Regjonal Office of this Ministry may stipulate
rom time to time, in the interest of conservation, protection and d .
& wildlife; and ' evelopment of forests

45, The User Agency and the State Government shall ensure compliance to provisions of the

el Acts, Rules, Regulations and Guidelines, for the time being in force, gs applicable to
- the project,

Afler receipt of the compliance report on fulfiliment of the conditions mentioned above,
the proposal shall be considered for final permission for diversion of the forests land under
Section-2 of the Forest (Conservation) Act, 1980. The transfer of forest land to the User Agency
shall not be effected by the State Government till final permission for the diversiof of forest land
is issued by the Central Government. : )

 Yours faithfully,

(®. Ks.—éngh)

Director

Copyto: | - ) L Chbatioget, R
Tl ~ +0a] Chief Conservator of Forest, Government of f , Raipur.
f‘Z E:: !Ki(;lt;:!l.’);rincipal Chief conservator of Forest (Central), Wegtcm Rggnonal Office,
3”‘ "’[la‘hopa:;d;l Ofﬁcer (FCA); Ofﬁ@e‘ of the PCCF, Govemnment of Chhattisgarh, Raipur.
5. Monitoring cell; FC Division. .
" 6. Guard File. - DRI

o
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F. No, 83472009 - ¥C
Government of india
Ministry of Eovironment & Forests

(FC Divisinn)
W
Pars muaran B
o, Varg LCW
GO IMples, | gt 1:::3
New el . sy
‘ Dinte; 4 ’
K

Agisst, 34
Hhe Prinetpal Seerctary (Forgsts),

Government of Chliattisgarh,

Raipuy,

Sub:  Diversion of 76,50 ha of forest land for iran ore mining in Vst Bhanupray
Forest Division in Kanker district of Chbattisgarh in favour of Myy xhird “ﬂjrx;::r
Metallies & Power Limited ~reg. “

Nir,

I am directed to refer 1o the Gavt, of Chhatisgarh letter no. £/ 5.9 30 - i+ 2 dated
27.05,2009 on the ubvve subject seeking prior approval of the Centeal Government ynder et
2 of the Forest (Conserviiion) Act, 1980, Aler caretul examination of the propasal by the Forex
Advisory Commintee constituted under section-3 of the said Act. “in-principle’ a;:mrm-ut Wity
grinted vide this Ministr s Jetter of even number dated 3.05.2013 subject 10 fulfifimens of
certain conditions prescribed therein. The State Government has fusnished complinnee Tepont in
respect of the conditions stipulated in the “in-principle’ approval and has requested the (et
Cravernment 1o grant final approsal,

The Suite Government. in the compliunce report dated 19.03.2013 has proposed 1o raive
compensatory  atforesiation over 580.798 ha of Revenue forest land o hhare bade Hurd ha
Jhede)y. double in extent 1o the arcs propused for diversion, The munter was examined in the
Minisiry in light of Guidelines given under para 3.2 (i} read with clarifications given thereunder.
A pér the provisions of the said Guldelines. the revenue land (Chiie bade fhad Ka Jungles. un
which provisions of orest (Consérvation) Act, 1980 are applicable. may be considered for the
purpase of compensators aftorestation at par with non-forést lond prosided sueh lands on which
compensatry aflorestation s proposed shall be notified os R under the Indian Forest Act. 1927,

In this connection, | am dirceted 10 say that on the basis of the complionce report furished by
the State Gonermnent. vide letier no. Bhu-Prabandly Khemifi331-13°0163 dated 2.06.2014,
2506200 dand fetter dated 17.07.2014. fina) approval of the Central Ginernment is herchy
granted under sectioi-2 of the Forest (Conservation) Act. 1980 tor diversion of 76.50 ha of forest
fand Jor iron ore mining in East Bhanupratapur Forest Division in Kanker district of Chhatiisgarh

in favour ot M’s Bajrang Metallics & Power Limited subject 1o fulfillment of the following
conditions:

I, cgal status afthe diverted forest land shatl remain unchanged:

2, Compensatory alforestation over the chhote hede Jhad Ka Jungletresenne Vorest L and).
mice in extent o the forest land being diseried as proposed by the State Goverment
shal) be raised nod maintaingd by the Suite Forest Department from the funds alreads
provided by the User Ageney:

20
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3. The ehhore bude Jhend Ke Jungle wansfeered and mutated i favour of e &
Department shall he notitied by the State Governnteat as RI undey o
Seetion-29 of the Indian Forest Act, 1927 o under the relevay
Forest Act. 1927 latest within u period of sis months trom the due of' o
ypproval. The Nodul Officer shall report compliance in this vegard af m‘;“"."l"' ”:“‘&““”
the oripinud notitication declaring the non-forest land under Section 4 : !C,‘\ MU & cepy of
Indian Farest Aet. 1927, ay the case may be, within the stipuluted . r‘t;:""“‘m 4 al'the
Ciovernment for information and recond: ed pertod 10 the Central

T ol } e
_.Sccpund «r PF under
Seetionis) of the toeal

4. Whenner possible and technically feasible. the User Ageney shall underiahe by ol jng
Jocal communits. the alforestation measures in the blanks within the lease arca, as W ull‘::,
along the roads outside the lease area divertcd under this upproval. in consultation ith
the S1ate Forest Department at the praject cost:

The User Ageney shall pay the sdditional smount of NPV, it sa determined. us per the
final decision of the Hon'ble Supreme Court of India; R

6. The perivd ot diversion of the said forest land under this apprsal shall be fore a period co-
terminus with the period of the mining lease proposed 10 be gramied under the Mines and
Minerals (Development & Regulation) Act. 1957, ar Rules framed there under. \'uhi;'u W
a maximum period of 30 ycars: '

7. [Iscr.ag\mc} cith.er himscl.f or through the State Forest Department shall undenake gup
planting and soil & moisture conservation activities to restock and rejuvenate the
degraded open forests thaving crown density fess than 040). il any. located in the urea
within 100 m. from ower perimeter of the mining lease: )

K. Ihe user agency shall undertake mining in a phased manner atier wking due cire for
reclamation al the mined over arca. The concurrent reclamation plan as pc:' the approswd
mining plan shalf be executed by the User Agency from the very first year. and an anmal
repart on implementation thereol shall be submitted w the Nodal Officer, Forew
(Consevalion) Act, 1980, in the concémed State Government and the concerned
Regiopal Office of the Ministry. If it is found from the annual report that the petivities
indicated in the concurrent reclamation plan are not heing exeeuted by the User Agency.
the Nodal Officer ur the Chief Conservator of Forests (Central) may direet that the minig
pelivities shall remain suspended till such time. such reclumation sctivities anc
sutistactorily exceuted.

n

g

9, Following actisities shall be underthen by the user agency for the management of safe

Zone:
i.User ugency shall ensure demarcation of boundary of safety zone (7.5 meter strip all - f
along the outer boundary of the mining lease area). und fis protection by erecting

adequate number of 4 feet high RCC boundary pitlars inscribed with RGPS covrdinates

and deploying adequate number of waichers under the supervision vl the Stare borest

Depanment. . ‘ .
ii.In case of the mining leases adjoining the habitation siretch of the boundan of the satey

zone of the lease adjavent (o the hahitation/roads should be propeily fenced by the uset

auency ot tht project cost (o protect the vegetation fregencrtion pelivitics in the safety

W,
iii.gall“:-h sone shall be maintained as green bolt around the mining Jease and (0 emure
dense canopy cover in the area. rcgcncraxi‘?n shali be taken in this arca by the user agene
at the project cost inder the supervision of the State Forest Dcpammc:u‘.
i Afforcstation on degraded forest jand. fo be selected elsew here, measuring W o
\imes the arca under safety zonc shall also bt do;»e by the user agency ot the prajec
* under the superision of the State Forest Department.

g one uind o half
QR
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101 hc"uw.rngcnc_\ shall underake de-silting of the village tinks and other water bod;
xgi!ht:} h‘\u kin !'mm the mine lease boundary o 85 to mitigate the npact of sify o,
tnks"water bodies, whenever required: SRy
PLEvlowing sesivities shall be unden ; j :
3 g . ahen by the User Agency at the projecy ¢
k. ' ‘ : 3 N8 :
seheme submitted by user agency and approved by the state G ernment : 85 per e

i. Implementation of plan containing sppropriste mitigathve measures

5 g 19 min :
¢ronion and ehoking of streams: rp ke i
H, Planting of adequate drought hardy plant specics and sowing of seeds in e apprenie
arcd within the mining Jease 1o arrest suil eroslon: prte

dit. Constructian of eheck dums. retention /ioe walls along the contour 1o arress sfiding
ol the excavated material:
iv. Stahilize the overbueden dumps by appropriate grading/benching so a5 t ensure thar iy
angles of repose at any given pluce i less than 285 and ‘
O 1. Strict adherence o the presceibed top suil management,

down

12.N0 labour eump shall be established on the forest lund: :

13.The User Agency shall provide fuels preferably alternate fucls to the labaurers and the siaff
working at the site so s to avoid any damage and pressure on the nearby forest arcus:

14, Vhe boundary of the diverted forest land. mining ledse shall be demareated un pround at the
project cost. by erecting four feet high reinforced cement concrete pillurs. cach inscribed with
its serial number, furward and buck bearing and distance from pillar to pillar:

15, The luyvut plan of the proposal shall not be changed without the prior approval of the Cenval
Cissernmient,

16.The forest fand shatl nut be used for any purpose other than that specified in the proposal

17.Vhe forest land proposed to be diverted shall under no clreamstances be transfeened to any
other ageney, depariment or persbn without prior approval of the Central Government:

18.No damage w the Mors and fauna of the adjoining area shall be caused: o

19.AR tree felling shul) be done only when it is unavoldable and that 100 under striet supersision
of the Stute Forest Depariment.

MiLost of henelits such as grazing. collection of tendu feave and other NTTP cte. presentl)
aecrucd from the torest fand proposed for diversiun to the tribsl and other residents of the
adjuining habitations. as assessed by the State Government will be distributed among the

®. project alfected families:

21 Realistic baseline data preparcd by the aser ugency shall be utilized for perindic muniloning
and change depletion of the ecological aspects including flora and fauna in ond sround the
lease arvi.

aa Recommendations of the specific studyo be conducted by u group of cr\’l’ﬁf“’"‘-f’“‘“’d
orgmizotion  constitsted by the  Stare  Government  of Chattisgarh. Vo mu}
N Bho. Prabandh/Khunj/331-13/589 &1 17.07.2004 und approved by the Alinisiny X
Ensironment JForest & Climate Change  vide No.8-3472009-1C i 01,08.2014 o e
cumulntive impact of the mining In the landscape will he hinding on the user ageney. ol

23, the $tate Government shall ensure that the mining shalt be done progressively ”f“l‘: ““f":md
he reclaimed successively us speeified in the environmental eleurance, Corefudly »
cndemic and ploneer species only shall be usud for reclomation, »

24.0nly primary crushing should be allowed at mine site 1o faciiitate ore trar

Thch X ! o mning stte>
are processing unit of beneficiation activity should be allowed in und aroynd “3"d
¢ ’ * s H ¢ . idified.
23, Frasispartation of ore (o be done in covered vehicles speciall designed? modih

sspurtition. No .mhcr
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20 Proper run-olf control Stricture to be erccted to prevent damage 1o neighbaring agricahura)
field and drainage leading to rivers flowing on sorthern and southern portion of proposed
lease. Rain water harvesting 10 be done.

27 No mining or sncillary nctivities should be allowed between sun setand sun rise.

A8 No Boiing facility to be created within fease area,

4, The corridor (ndravai-Sitanandi) falling under the jurisdiction of the East Rhanupratapue
Fures Division should be restored/rejuvenated in the area as per the Plan prepared by the
Forest Department in consultation with the W1 as per the NTCA Guidelinex. o

. Lco-development initistives (a1 least 5 villageshamiet clusters) in i nitiTied bulTer peripheral
area of the Indravati Tiger reserve. and peripheral area of the Bhamragarh Wildlife Sancuwary.
as o part of an “afl site aflset’ measure, shall be undertaken by the project praponent as per the
Plan prepared by the Forest 1)epariment in consultation with the local people,

3.Phe user ageney shall submit the annial sell complianee veport n respect of the abome
conditions v the Stawe Government and 1o the concerned Regional Office of the Minisin
regularly. ‘

32.Any ather condition that the concerned Regional Office of this Ministry may sipulate. from
time 1o time. in the interest of conscrvation. profection and development of forests & wildlife:
and » |

33 The Liser Ageney and the State Goveroment shall ensure compliance 1o proyisions ol the all

o . » b L » B At - > - > T g« - F
Acts. Rules. Regulations and Suldelines. for the time beéing in force. as applicable 1o the

project.
¥ oyurs \anitud s
_ ‘ (M. Rapquniar)
Assistant Inspector CGeneral of Tovests
£ o)y o

.M Pringipal € hiel Conservatar of Forest. Govermnnrent of Chbattisgarh, Ruipos.

2. he Addl. Principul Chief cynservator of Forest (Central). Western Reuiona) Office. Bhopal.

3.1he Noda! Officer 1FCAL Office of the PCCF, Government of Chhrattisgach. Raipur.

21 serAgeneytMes. Shri.Bajrang Metalics and Power limited, Village Ghondwara. sl Industrial
( amples.Raipur-193221). -

2 Moniwring cell, FC Division.

6.Guard File.

(M. Rajhumari
Adsistant Inspector Genefal of
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Commercial Complex, Chhattisgarh Housing Board Colony,
Kabir Nagar, Raipur (C.G.)

No. /TSICECB/2015 Raipur, Dated,~T s
No e

M/s Shri Bajrang Power & Ispat Limited,

(Formerly known as M/s Shri Bajrang Metalics & Pow
Village-Borjara, Urla-Guma Road, '
District - Raipur (C.G.)

N

&

o
i

Grant of consent under section 21 of the Air (Prevention Qg™
of Pollutice) Act 1981, (Mine at village Hahaladdi, ~*T¢h.
Bhanupratappur, District-Kanker).

Ref - 1. Permission to Establish issued by Chhattisgarh Environment
Conservation Board, Raipur, vide letter no. 5958/TS/CECB/2014
Raipur, dated: 17/12/2014 for Iron Ore Mine of capacity 0.25
Million Tonnes Per Year.

2. Your online application dated 27/12/2014 and subsequent
information dated 09/01/2015

---:00:---
With reference to your above application, consent is hereby granted
for a period of one year starting from the first date of commissioning of the
mine subject to the fulfiliment of the following terms and conditions.

This consent is valid for folicwing capacity. -

Name 5. {;,apacity

Mining of Iron Ore 025 Millior Tonnes Per Year
| (Zero Point two five Million Tonnes Per Year)

Terms & Conditions: -

1. industry shall comply with all the terms and conditions of Environmental
Clearance granted by State EIA Authority, Chhattisgarh, Ministry of
Environment and Forests, Government of India vide letter no. J-
11015/515/2007-1A.11 (M) dated 02/03/2009.

Total mining lease area shall not exceed 75.0 hactare.

Mine Management shall provide adequate air pollution control
arrangements at all point and non point sources for the control of
=missions from mining operations and for the control of emissions
during the handling & transportation of bauxite, rejects etc. shall be
installed before commissioning of the mining activities and maintained
in proper order during operation. Mine Management shall install suitable
& effective air pollution contre! equipments at all transfer points, junction

A

) o
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Commercial Complex, Chhattisgarh Housing Board Colony,
Kabir Nagar, Raipur (C.G.)

No. /TS/ICECB/2015
To,

M/s Shri Bajrang Power & Ispat Limited,
(Formerly known as M/s Shri Bajrang Metalics & Puwer‘L
Village-Borjara, Urla-Guma Road,
District - Raipur (C.G.}

sﬂw

Grant of consent unde: se Slidi 25026 o the Nater {(Pred
Coniral i Pollution) Acl S« (wiind ol viiade ﬁai"cﬂaGOL Uistnct-
Kanker).

o Ref - 1. Permission to Establish issued by Chhattisgarh Environment
Conservaticn Board, Raipur, vide letter no. 5958/TS/CECB/2014
Raipur, datad: 17/12/2014 for iron Ore Mine of capacity 0.25 Million

Tonnes Per Year.

2. Your online application dated 27/12/2014 and subsequent
information dated 09/01/2015.

~=00:---

With reference io your above application, consent is hereby granted
subject to the fultillment of the terms and conditions incorp orated in the schedule
annexed here to for a period of cne year starting from the first date of
commissioning of the mine.

This consant is valid for folic vviryg
Mining of iron Ore

o)
<n
oy

r; Tonnes Per Year)

on behalf of
Sevironme © Conservation Poard

Member Secretary
Chhattisgarh Environment Conservation Board

207 Raipur (C.G.)
Endt. No7 ITS/ICECE/2015 Raipur, Dated:d /272015
Copy to: -

\Aegicnf mhattsgarh Endl ronant Conservation Board

Jagdalpur {(C.5 1.
5 Cess Secti=n, Oh

&‘k | g

thisgert Lrvirsnmen Conssrvation Board, Raipur.

NN - ~N\ ) )
%%\ s Member ‘Se;wtary
P Q&‘"\ Chhattisgarh Erw'sro";mesﬂt onservation Board

d__ﬂam'!r (C.G) @
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
Paryavas Bhawan, North Block, Sector - 19,
Nava Raipur Atal Nagar, District - Raipur (C.G.)

E-mail - hocecb@gmail.com

No. 3229 /TS/CECB/ 2020 Nava Raipur Atal Nagar, Raipur, Dated 09 /07 /2020
To,

M/s Shri Bajrang Power & Ispat Limited,
(Mine at Village-Hahaladdi, District-Kanker)
Village-Borjhara, Urla-Guma Road

Distt.- Raipur (C.G.)

Sub: - Grant of Permission to Establish cum Consent to Operate for expansion of
Mining of Iron ore Capacity - 0.6 MTPA to 1.2 MTPA (1.0 MTPA above
threshold value, +45% Fe and 0.2 MTPA below threshold value, -45% Fe,
which is part of overburden) and Grant of Permission to Establish for new iron
ore beneficiation plant capacity - 0.48 MTPA under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974 and under section 21 of the Air
(Prevention and Control of Pollution) Act, 1981.

Ref: - 1. Grant of Consent for expansion of mining of iron ore capacity — 0.25
MTPA to 0.6 MTPA under section 25/26 of the Water (Prevention and
Control of Pollution) Act, 1974 vide letter no. 6793/TS/CECB/2018, Naya
Raipur dated 01.03.2018 and under section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 vide letter no. 6795/TS/CECB/2018, Naya
Raipur dated 01.03.2018.

2. Last renewal of the Board issued under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974 and under section 21 of
the Air (Prevention and Control of Pollution) Act, 1981 vide letter no.
10685/TS/CECB/2019 Nava Raipur Atal Nagar Raipur, dated 28/02/2020.

3.  Environmental Clearance issued by State Environment Impact
Assessment Authority vide letter no. 248/EC/Kanker/795 Nava Raipur
Atal Nagar dated 18.05.2020 for expansion of Mining of Iron ore Capacity
- 0.6 MTPA to 1.2 MTPA (1.0 MTPA above threshold value, +45% Fe and
0.2 MTPA below threshold value, -45% Fe, which is part of overburden)
and new iron ore beneficiation plant capacity (wet) - 0.48 MTPA.

4. Your online application no. 5265724, dated 04.06.2020 and subsequent
correspondence ended dated 16.06.2020.

-1 00 -

Chhattisgarh Environment Conservation Board had granted Consent to

Operate for expansion of mining of iron ore capacity — 0.25 MTPA to 0.6 MTPA under
section 25/26 of the Water (Prevention and Control of Pollution) Act, 1974 and under

section 21 of the Air (Prevention and Control of Pollution) Act, 1981 vide letter mentioned
under reference no. 01.

This consent under section 25/26 of the Water (Prevention and Control of
Pollution) Act, 1974 and under section 21 of the Air (Prevention and Control of Pollution)

1
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Act, 1981 has been renewed up to 28/02/2021 vide letter mentioned under reference no.
02.

State Environment Impact Assessment Authority has issued Environmental
Clearance vide letter no. 248/EC/Kanker/795 Nava Raipur Atal Nagar dated 18.05.2020 for
expansion of Mining of Iron ore Capacity - 0.6 MTPA to 1.2 MTPA (1.0 MTPA above
threshold value, +45% Fe and 0.2 MTPA below threshold value, -45% Fe, which is part of
overburden) and new iron ore beneficiation plant capacity (wet) - 0.48 MTPA.

Now, Industry has submitted online application for obtaining Permission to
Establish cum Consent to Operate from the Board under section 25 of the Water
(Prevention and Control of Pollution) Act,1974 and under section 21 of the Air (Prevention
and Control of Pollution) Act, 1981 for capacity enhancement of mining of iron ore from 0.6
MTPA to 1.2 MTPA (1.0 MTPA above threshold value, +45% Fe and 0.2 MTPA below
threshold value, -45% Fe, which is part of overburden) which shall be done without any
establishment, modification and change in mining process just by increasing mining
operation hours from single shift to double shift and also requested to grant Permission to
Establish for new iron ore beneficiation plant capacity (wet)- 0.48 MTPA within the mining
premises.

Regional Officer, Jagdalpur has recommended to grant Permission to
Establishment for new iron ore beneficiation plant capacity (wet) - 0.48 MTPA within the
mining premises and grant Consent to Operate for capacity enhancement of mining of Iron
Ore from 0.6 MTPA to 1.2 MTPA (1.0 MTPA above threshold value, +45% Fe and 0.2
MTPA below threshold value, -45% Fe, which is part of overburden) capacity enhancement
from 0.6 MTPA to 1.2 MTPA.

The facts submitted by the industry have been examined. After careful
consideration of the facts & materials in record and in the view of the above, without
prejudice to the powers of this Board under the Water (Prevention and Control of Pollution)
Act, 1974, and the Air (Prevention and Control of Pollution) Act, 1981 and without reducing
your responsibilities under the said Acts and after going through your proposal for achieving
the effluent and gaseous emission standards, Board hereby grant Permission to Establish
for Proposed Iron Ore Beneficiation Plant capacity (wet)- 0.48 MTPA within lease area at
Village- Hahaladdi, Tehsil- Bhanupratappur, District- Uttar Bastar Kanker (C.G.) subject to
the fulfillment of the following:-

Terms & Conditions: -

1. Industry shall adhere to the stipulations incorporated in the environmental clearance
issued by the State EIA Authority, Chhattisgarh, Ministry of Environment, Forest and
Climate Change, Government of India vide letter no. 248/EC/Kanker/795, dated
18/05/2020.

2. This consent is granted subject to outcome of Hon'ble Supreme Court of India,
Hon'ble NGT, Honble High Court of Chhattisgarh and any other Court of
law/Tribunal, as may be applicable to this project.

3. Industry shall ensure wet process based screening for separation of iron ore from the
ore dust.
4. Industry shall provide adequate facility for proper treatment of industrial and domestic

effluent. Water used for industrial purpose shall be properly treated in a well
designed effluent treatment plant of adequate capacity and recycled back in the
process.

5. Industry shall ensure that generated tailing sludge will be passed through horizontal
bed filter to remove excess water and recovered excess water will be re-used in the
process. Lean Tailings generated from the process shall be stored within mining

2
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10.

fis1

12.

13.
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premises and ensure that adequate arrangement shall be provided for proper
storage, handling and transportation facility in scientific in manner. All the effluent
treatment system shall all the time and failure (if any), shall be immediately rectified
without delay otherwise, similar alternate arrangement shall be made. In case of any
failure of effluent treatment arrangement, it shall be immediately rectified or similar
alternate arrangement shall be provided. Treated effluent shall be utilized in process
within plant premises only. Industry shall make arrangement of suitable drains/pipe
networks to ensure adequate flow for full utilization of treated effluent inside the
premises. No effluent shall be discharged outside of plant premises under any
circumstances. Hence zero discharge condition shall be maintained all the time.
Industry shall ensure the treated effluent quality within the standards prescribed by
Board published in Gazette notification dated 25.03.1988.

Industry shall provide adequate measuring arrangements for the measurement of
water utilized in different categories and effluent generated.

Industry shall install appropriate air pollution control equipments to control the
emission of air pollutants at all points of emission (If any). Emission of particulate
matter from any point source shall not exceed 50 mg/Nm3 under any circumstances
(If any). Chhattisgarh Environment Conservation Board may further stipulate
stringent particulate matter emission limit depending upon environmental conditions.

Industry shall provide appropriate dust suppression/dust extraction system at all
fugitive dust emission sources such as raw materials handling, product and wastes
handling section, conveying system, transfer points/junction points, stock house etc.
All conveyor belt, all transfer points, all junction points etc. shall be covered to avoid
fugitive emission. All internal roads shall be black topped. Good housekeeping
practices shall be adopted by the industry.

The ambient air quality within the factory premises shall not exceed the standards
prescribed by Board.

Stack height (If any) shall be based on H=14(Q)%3 (where Q is emission rate of SO
in Kg/Hr., and H is Stack height in meters) or as per notification/guidelines of Ministry
of Environment, Forest & Climate Change, Government of India/Central Pollution
Control Board (whichever is more). The height of stack(s) shall not be less than 30
meter. Adequate arrangement for stack emission monitoring shall be provided with
all the stack.

Regular monitoring for the measurement of air pollutants level in ambient and
emission of air pollutants from stacks (If any) shall be carried out. Industry shall
submit stack and ambient air quality monitoring reports to the Board regularly every
month.

Adequate number of permanent ambient air quality monitoring stations shall be set-
up in the down wind direction as well as where maximum ground level concentrations
of SPM, (PM1o and PMzs), NOx, CO and SO: are anticipated in consultation with the
Board. Monitoring network shall be designed taking in to account the land use
pattern, location of the stacks, meteorological conditions and topographic features
including existing ambient air quality data. Data on ambient air quality and stack
emission shall be submitted to the Board every month.

Industry shall install separate electric metering arrangements with time totalize for
the running of pollution control device(s). These arrangements shall be made in
such a fashion that any non-functioning of pollution control device/devices shall
immediately stop the electric supply to the production unit/fuel supply/raw materials
supply system and shall remain tripped till the pollution control device/devices are
made functional again/rectified to achieve the desired efficiency. The record of
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electric consumption for running the pollution control equipments shall be submitted
to Board regularly every month. A separate log - book shall be maintained for this
purpose.

14. Industry shall provide safe and scientific arrangement for collection, storage,
transportation and disposal of all solid wastes (thickened tailings) and sludges.
Adequate arrangements shall be provided for proper storage, handling etc. of all
solid waste generated to avoid any fugitive emission. All solid wastes shall be stored
above ground level under covered area for smaller period only.

15.  Industry shall provide proper arrangement to control the noise pollution. Industry
shall install appropriate noise barriers/control measures including acoustic hoods,
silencers, enclosures etc. on all sources of noise generation to control the noise. The
noise level shall not exceed the limit 75 dB(A) during the day time and 70 dB(A)
during the night time within the plant premises. Adequate measures shall be taken
for control of noise levels below 85 dB(A) in the work environment.

16.  Industry shall submit characterization report of all the waste generated. As per
characterization report, if any waste comes under the purview of Hazardous and
Other Wastes (Management and Trans Boundary Movement) Rules, 2016. Industry
shall obtain letter of authorization under Hazardous and Other Wastes (Management
and Trans Boundary Movement) Rules, 2016 from the Board.

17. Wide green belt of broad leaf local species shall be developed along the plant
premises. As far as possible maximum area of open spaces shall be utilized for
plantation purposes.

18.  Industry shall obtain permission for extraction of ground water from Central Ground
Board Authority (As per requirement).

19.  Garland drains with appropriate check dams shall be provided all along the raw
materials and solid wastes temporary storage area (if any) to avoid any possibility of
erosion during rain. Garland drain (size, gradient & length) and sump capacity shall
be designed keeping 50% safety margin over and above the peak sudden rainfall
and maximum discharge in the area adjoining the project site. Sump capacity shall
also provide adequate retention period to allow proper settling of silt material.
Sedimentation pits shall be constructed at the corners of the garland drains. The
surface run-off shall be de-silted through a series of check dams and drains. Storm
water flowing over plant premises shall not be allowed to join nearby nallah or any
river. The treated storm water shall be used either in process or for land application.

20. Industry shall adopt rainwater-harvesting technique in the project area and residential
area (if any) for recharge of ground water. The rain harvesting technique shall be
incorporated right from the design stage of all structures. Industry shall develop
rainwater-harvesting structures to harvest the rainwater for utilization in the lean
season as well as to recharge the ground water table.

21.  Industry shall use fly ash brick, fly ash block and fly ash based products in the
construction/repairing activities.

22. Industry shall establish an environmental management cell to carryout function
relating to environmental management under the supervision of senior executive who
will directly report to the head of organization.

23. Industry shall obtain statutory clearances/licenses/permissions from concerned
Central Government/State Government Departments, Boards, Bodies and
Corporations etc. before start of construction/establishment of the above-mentioned
plant. Industry shall follow direction issued by Central Government/ State
Government, Central Pollution Control Board/Chhattisgarh  Environment

4
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24.

25.

26.

27.

Conservation Board from time to time regarding control of water & air poliution and
for environmental conservation.

The issuance of 'consent to establish’ of the Board does not convey any property
rights in either real or personal property, or any exclusive privileges, nor does it
authorize any injury to private property or any invasion of personal rights, nor any
infringement of Central, State or local laws or regulations.

Any change in production capacity, process, raw materials, fuel used etc. shall be
intimated to the Board. For any enhancement of the above prior permission of the
Board shall be obtained.

This permission to establish shall be valid for the period of five years effective from
the date of issue of this letter. This permission to establish shall be treated as
cancelled in case; no construction activity has been started on the site regarding
establishment of the industry during this period. Chhattisgarh Environment
Conservation Board reserves the right to extend the validity period / not to extend the
validity period/ cancel /withdraw the permission to establish of the industry, based on
the construction activities carried out on the site regarding establishment of the
industry.

Board reserves the right to amend/cancel any of the above conditions, stringent the
emission/effluent limits stipulated above and add new conditions as and when
deemed necessary in the interest of environmental protection, change in the project
profile or non-satisfactory implementation of the stipulated conditions etc.

The consent (for operation) as required under the Water (Prevention & Control of

Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 shall be granted to
your industry after fulfilment of all the conditions mentioned above. For this purpose you
shall have to make an application to this Board in the prescribed Performa at least two
months before the expected date of commissioning of the plant. The applicant shall not
without valid consent (for operation) of the Board bring into use any out let for the discharge
of effluent and particulate matter/gaseous emission.
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For & on behalf of
Chhattisgarh Environment Conservation Board

Sd/-
Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District — Raipur (C.G.)



And

Consent to operate is hereby granted under section 25 of the Water (Prevention
and Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention and Control
of Pollution) Act, 1981 for capacity - mining of Iron Ore 1.2 MTPA (1.0 MTPA above
threshold value, +45% Fe and 0.2 MTPA below threshold value, -45% Fe, which is part of
overburden) for the period upto 28.02.2021 starting from the date of issue of this letter
subject to the fulfillment of the terms and conditions annexed here as to Part-A and Part-B
respectively.

This “*Consent to Operate” is valid for following capacity: -

Name of Product Production Capacity
Iron Ore Mines 1.2 Million Tonnes Per Annum
(One Point Two Million Tonnes Per Annum)
(1.0 Million Tonnes Per Annum, above Threshold value, +
45% Fe and 0.2 Million Tonnes Per Annum below Threshold
value, - 45% Fe )

ﬁ Note: - The above capacity is inclusive of Mining of Iron Ore — 0.60 Million Tonnes Per
: Annum for which consent under section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 had been granted by Chhattisgarh Environment
Conservation Board, Raipur vide letter no. 6793//TS/CECB/2018 Naya Raipur,
dated: 01/03/2018. The consent under section 25 of the Water (Prevention &
Control of Pollution) Act, 1974 issued vide letter no. 6793//TS/CECB/2018 Naya
Raipur, dated: 01/03/2018 shall be treated as cancelled with effect from the date
of issue of this letter.

Please acknowledge the receipt of this letter.

For & on behalf of
Chhattisgarh Environment Conservation Board

Sd/-
Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District - Raipur (C.G.)

@ Endt. No. [TS/ICECB/2020 Nava Raipur Atal Nagar, dated: ___/ /2020
Copy to: -
Regional Officer, Regional Office, Chhattisgarh Environment Conservation
Board, Jagdalpur (C.G.). Please ensure compliance and report, if any
condition/conditions are violated by the industry.

Sd/-
Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District - Raipur (C.G.)
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PART-A

CONSENT LETTER

Sub: Grant of Consent to M/s Shri Bajrang Power & Ispat Limited, for the discharge of

Ref:

effluent under section 25 of the Water (Prevention & Control of Pollution) Act, 1974.

Online application dated: 04/06/2020 and subsequent corresponding ending dated:
16/06/2020 (online application no. 5265724) of M/s Shri Bajrang Power & Ispat
Limited (Expiry Date - 28/02/2021)

With reference to the above application for consent to discharge effluent into the
natural water courses under the Water (Prevention & Control of Pollution) Act, 1974,
here-in-after referred to as the Act M/s Shri Bajrang Power & Ispat Limited is
authorized by the State Board to discharge its industrial and other effluents arising
out of their premises into the local stream/river/well in accordance with the general
and special conditions as mentioned in the Annexure.

This consent shall be valid a period up to 28/02/2021.
This consent is valid for following capacity: -

Name of Product Production Capacity

Iron Ore Mines 1.2 Million Tonnes Per Annum
(One Point Two Million Tonnes Per Annum)
(1.0 Million Tonnes Per Annum, above Threshold
value, + 45% Fe and 0.2 Million Tonnes Per
Annum below Threshold value, - 45% Fe )

Note: - The above capacity is inclusive of Mining of Iron Ore — 0.60 Million Tonnes Per

Seal

Annum for which consent under section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 had been granted by Chhattisgarh Environment
Conservation Board, Raipur vide letter no. 6793//TS/CECB/2018 Naya Raipur,
dated: 01/03/2018. The consent under section 25 of the Water (Prevention &
Control of Pollution) Act, 1974 issued vide letter no. 6793//TS/CECB/2018 Naya
Raipur, dated: 01/03/2018 shall be treated as cancelled with effect from the date
of issue of this letter.

For & on behalf of
Chhattisgarh Environment Conservation Board

Sd/-
Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District - Raipur (C.G.)

Enclosure: Annexure
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(1)
ANNEXURE

M/s Shri Bajrang Power and Ispat Limited
Location of Mine: Forest compartment no. 641,642 and area- 75

hectare, Village- Hahaladdi, Tehsil- Bhanupratappur,
District- Uttar Bastar Kanker (C.G.)

Vide consent no. 18 IEl/Jagdalpur /CECB/2020 Dated 09 /07 /2020

A
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GENERAL CONDITIONS: -

All discharges authorized shall be consistent with terms and
conditions of this Consent Facility expansions, production increases
or process Modifications which result in new or increased discharges
of poliutants must be reported by submission of a new Consent,
application or if such new, or increased discharge does not violate the
effluent limitations specified in the Consent, by submission to the
Board details of such new or increased discharges of pollutants in
which case the consent may be modified to specify effluent limitations
for any pollutants not identified and limited here in the discharge of
any pollutant more frequently than or at a level in excess of that
identified and authorized by the Consent shall constitute a violation of
the terms and conditions of the Consent.

After notice and opportunity for the hearing, this consent may be
modified, suspended or revoked by the Board in whole or in part
during its term for cause including, but not limited to the following: -

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to
disclose fully all-relevant facts.

(¢) A change in any condition that requires temporary or permanent
reduction or elimination of the authorized discharge.

Not withstanding para(2) above, if a toxic effluent standard or
prohibition (including any schedule of compliance specified in such
effluent standard or prohibition) is established for a toxic pollutant
which is present in the discharge authorized here in and such
standard or prohibition is more stringent than any limitation upon such
pollutant in this Consent the Consent shall be revised or modified in
accordance with the toxic effluent standard or prohibition that the
Board may consider and the applicant shall be so notified.

The applicant shall allow the staff of Chhattisgarh Environment

Conservation Board and/or their authorized representative, upon the
Presentation of credentials:

D



(@) To enter upon the applicant’s premises where an effluent source
is located or in which any records are required to be kept under
the terms and conditions of this Consent.

(b) To have access to and copy at reasonable time any records
required to be kept under the terms and conditions of this
Consent.

(c) To inspect at reasonable time any monitoring equipment or
monitoring method required in this Consent; or

(d) To sample at reasonable time any discharge of pollutants.

The applicant shall at all times maintain in good working order and
operate as efficiently as possible all treatment or control facilities of
system installed or used by him to achieve compliance with the terms
and conditions of this Consent.

The issuance of this Consent does not convey any property rights in
either real or personal property or any exclusive privileges, nor does it
authorize any injury to private property or any invasion of personal
rights, nor any infringement of Central, State or local laws or
regulation.

The Consent does not authorize or approve the construction of any
physical structures or facilities or the undertaking of any work in any
water course.

The specific effluent limitations and other pollution controls applicable
to the discharge permitted herein are set forth below as specific
conditions. Also set forth below are self-monitoring and reporting
requirements. Unless otherwise specified, the applicant shall submit
duplicate original copies of all reports to the Chhattisgarh Environment
Conservation Board. Except for data determined to be confidential all
such reports shall be available for public inspection at the office of the
Chhattisgarh Environment Conservation Board. Knowingly making
any false statement on any such report may result in the imposition of
criminal penalties as provide for in section 42 of the Act.

SPECIAL CONDITIONS: -
Initial Effluent limitation during the period beginning on the effective
date of this consent and lasting until one calendar year discharge from

outfalls shall be limited and monitored by the applicant as specified
below: -

(@) The following shall be limited by the applicant as specified.

’ S.No.

- Effluent Discharge Limitation Monitoring Requirements
Characteristics

Power &

9

Espat Ltd Borjhara-hahaladdi 2020 new.docx I "



Average Maximum Frequency of | Type of
Mg/l | Kg/Day | Mg/l | Kg/Day | Measurement | Sample
\
’\

Daily/Weekly/Monthly/Tri-monthly.

Grab/ 24 Hours Composite

In Addition to above discharge shall be limited and monitored as specified below:

S.No. Effluent Discharge Limitation Monitoring Requirements
Characteristics
Average Maximum Frequency of Type of
Mg/l | Kg/Day | Mg/l | Kg/Day | Measurement® | Sample[J
_\

Daily/Weekly/Monthly/Tri-monthly.
Grab/ 24 Hours Composite

For the purpose of this sub-section, the daily average discharge

is the total discharge by weight during the calendar month

divided by number of days in month the production or
commercial facility was operating for the purpose of the sub-
section the daily maximum discharge means the total discharge

by weight during any calendar day.

(b)

Final effluent Limitation: - During the period beginning from 1st day of
month of commissioning of the plant and lasting until the date of

The pH shall not be less than 5.5 or greater than 9.0

expiration of this Consent, discharge from the outfalls shall be limited
and monitored by the applicant as specified below:-

(@)

specified.

The following shall be limited and monitored by the applicant as

No.

Effluent
Characteristics

Discharge Limitation

Monitoring Requirements

Average

Maximum

Mg/i

Kg/Day

Mg/l | Kg/Day

Frequency of
Measurement*

Type of
Sample T
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11B.0.D. -- -- 30 Monthly 24 hours
2| C.0.D. -- -- 250 Composite
3|S.sS. - - 100
pH 5510 9.0 Daily Grab
Flow: Cum/Day (Industrial & Domestic)

C:\llsers MS'Downlosds Bairang Power & Tspat Ltd By

Daily/Weekly/Monthly/Tri-monthly.
Grab/ 24 Hours Composite

Ad
(i)
(ii)

ditional, outfalls shall be monitored as follows:
Flow, Temperature and Total solids: One per month
Grab Samples Maximum discharge temperature above

upstream receiving water shall be in accordance with the
standard of IS| at 40°C.

(i) Uniform as per S| 2490 at 40°C.

(b)

The temperature shall be monitored once per month of each
outfall. For the purpose of the sub-section the daily average is
the total discharge by weight during calendar month divided by
the number of days in month that the production or commercial
facility was operating for the purpose of this sub-section, the
daily maximum discharge means the total discharge by weight
during any calendar day.

The pH shall not be less than 5.5 or greater than 9.0 for outfalls.
The samples are taken as monthly, grab samples.

Schedule of Compliance for effluent Limitation: - The applicant

shall

achieve compliance with the effluent limitation: specified above

for discharge from outfalls in accordance with the following schedule:

()
(if)
(iif)
(iv)
(v)
(vi)
(vii)

(b)

Report of Progress : Tri - Monthly &

Completion of final plans by ,(/”0

Award of contract of other commitment of financing .........%......
Commencement of constructionby .........................¢ . ...
Report of construction progress .....................cc. oo

Completion of construction by .....................&%................
&
Attainment of operational level by ?\

The applicant shall submit to the Consent issuing Authority the
required report of progress or where a specific action is required
in (a) above to be taken by a certain date a written notice of
compliance or non-compliance with each of the above
scheduled dates, post marked not later than 14 days following
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each elapsed date. Each notice of compliance shall include the
following: -

(1) A short description of the non-compliance.

(2) A description of any action taken or proposed by the
applicant to comply with the elapsed scheduled
requirement without further delay.

(3) An estimate of any factor which tend to explain or mitigate
the non-compliance, and

(4) An estimate of the date, the applicant will comply with the
elapsed scheduled requirement and assessment of the
possibility that the applicant will meet the next scheduled
requirement time.

4.  Compilation of monitoring Data

(@) Samples and measurements taken to meet the monitoring
requirements specified above shall be representative of the
volume and nature of monitored discharge.

(b) Following promulgation of guidelines establishing test
procedures for the analysis of pollutants, all sampling and
analytical methods used to meet monitoring requirements
specified above shall conform to such guidelines. Unless
otherwise specified sampling and analytical methods shall
conform to the Ilatest edition of the Indian Standard
specifications and where it is not specified the guidelines as per
standard methods for the examination of Water & Waste Water
13" Edition of the American Public Health Association, New
York U.S.A. shall be used.

() The applicant shall take samples and measurement to
meet the monthly requirements specified above at the location
indicated below:

POINT OF SAMPLING

(i)  Outfalls of waste.
(i) 100 meters from point of confluence, down stream to river or
lake.

5. Recording of Monitoring activities and Results:

(@) The applicant shall make and maintain records of all information
resulting from monitoring activities by this Consent.

(b) The applicant shall record for each measurement of sample
taken pursuant to the requirements of this Consent the following
information:

12
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(c)

(1) The date, exact place and time of sampling

(2) The dates on which analysis was performed.
(3) Who performed the analysis?

(4) The analytical techniques or methods used and
(5) The result of all required analysis.

If applicant monitors any pollutant more frequently as is required
by this Consent he shall include the results of such monitoring in
the calculation and reporting of values required in the discharge
monitoring reports, which may be prescribed by the Board, such
increased frequency shall be indicated on the Discharge
Monitoring Report form.

The applicant shall retain for a minimum of 3 years all records of
monitoring activities and result including all records of calibration
and maintenance of instrumentation and original strip chart
regarding continuous monitoring instrumentation. The period of
retention shall be the extent during the course of any unresolved
litigation regarding the discharge of pollutants by the applicant or
when requested by the Central or State Board.

Reporting of Monitoring Results:

(a)

Monitoring information required by this Consent shall be
summarized and reported by submitting a Discharge Monitoring
Report form duly filled in and signed, to the Board’s office at the
following address:

Nava Raipur Atal Nagar, District - Raipur (C.G.)

Each submitted Discharge Monitoring Report shall be signed as

- follows:

(i) If submitted by Corporation by a Principal Executive
Officer of at least the level of Vice-President or his duly
authorized representative, if such representative is
responsible for the overall operation of the facility from
which the discharge described in the discharge Monitoring
Report originates,

(i)  If submitted by a partnership firm, by a general partner.
(i) If submitted by a sole proprietor, the proprietor,

(iv) If submitted by a Municipal, State or Central Government
or other public enterprises, by a Principal Executive
Officer, ranking elected official commanding officer, or
other duly authorized employee.

(c) All information submitted on the Discharge Monitoring From shall

£d Boriharshahalaldi 2020 new duex

be based upon measurements and sampling carried out during
the three previous calendar months. The first Discharge
Monitoring Report shall be submitted for a period ending 60 days
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from issuance. Thereafter reporting period shall end on the last
date of each month. The applicant shall submit a Discharge
Monitoring Report post marked no later than 28" day of the
month following each completed reporting period.

Limitation of Discharge of Oil Hazardous Substance in harmful
quantities: The applicant shall not discharge oil in quantities defined
as harmful in regulations. In addition the applicant shall not discharge
hazardous substance into natural water course in quantities defined
as harmful in regulations promulgated by the Board. Nothing in this
Consent shall be deemed to preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities, or
penalties to which the applicant is or may be subject to clauses.

Limitation of visible Floating Solids and Foam: During the period
beginning date of issuance and lasting until the date of expiration of
this Consent the applicant shall not discharge floating solids or visible
foam.

Disposal of Collected Solids:

a) Intake Water Treatment: Solid Sludge’s, dirt, silt or other
pollutant separated from or resulting from treatment of intake or
supply waters prior to use by the applicant shall be disposed off
in such a manner as to prevent any pollutant from such
materials from entering any such water Any live fish or other
animals collected or trapped as a result of intake water
screening or treatment may be returned to water,

b)  Waste water Treatment, Solid sludge’s, filter backwash or other
pollutant removed from or resulting from treatment or control of
waste waster shall be disposed of in such a manner as to
prevent any pollutants from such materials from entering natural
water.

Non-compliance with Effluent Limitations:

(@) If for any reason the applicant does not comply with or will be
unable to comply with or will be unable to comply with any daily
maximum effluent limitations specified in this Consent the
applicant shall immediately notify the Consent issuing authority
or his designee by telephone No. 0771- and
provide the Consent issuing Authority with the following
information in writing within 5 days of such notification:

i) Cause of non-compliance.

i)y A description of the non-complying discharge including
its impact upon the receiving water.

i)  Anticipated time, of non compliance is expected to
continue or if such condition has been corrected, the
duration of non-compliance.
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(b)

iv)  Steps taken by the applicant to reduce and eliminate the
non-complying discharge and,

v)  Steps to be taken by the applicant to prevent recurrence
of conditions of non compliance.

The applicant shall take all responsible steps to minimize any
adverse impact to natural waters resulting from non-compliance
with any effluent limitation specified in this Consent including
such accelerated or additional monitoring as necessary to
determine the nature and impact of the non-complying
discharge.

Nothing in this Consent shall be construed to relieve the
applicant from civil or criminal penalties for non-compliance,
whether or not such non-compliance is due to factors beyond
his control such as equipment break down electric power failure,
accident or natural disaster.

Limitation of Batch Discharge.

SPECIAL CONDITIONS
11. Provision for Electric Power Failure: The applicant shall either-
(8 No later than .....................l. certify in writing to the

12.

(b)

consent issuing authority that applicant has installed or provided
for an alternative electric power source sufficient to operate all
facilities utilized by the applicant to maintain compliance with the
terms and conditions of the Consent or.

No later than 30 days after the effective date of his Consent,
certify in writing to the consent issuing authority that upon the
reduction, loss, or failure of one or more of the primary sources
of electric power to any facilities utilized by the applicant to
maintain compliance with the terms and conditions of his
consent, the applicant shall halt, reduce or otherwise Control
production and/or all discharges in order to maintain compliance
with the terms & conditions of this Consent.

Prohibition of by pass of Treatment Facilities: The diversion or by-
pass of any discharge from facility utilized by the applicant to maintain
compliance with the terms and conditions of this Consent is prohibited
except:

(i)
(ii)

Where unavoidable to prevent loss of life severe property
damage, or

Where excessive storm drainage or run off would damage any
facilities necessary for compliance with the terms and conditions
of this Consent. The applicant shall immediately notify the
consent issuing authorities in writing of each such diversion or
by-pass in accordance with the procedure specified above for
reporting non-compliance.




13.

Spill Prevention and Containment Plan: Within 90 days of the
effective date of the Consent the applicant shall prepare and submit to
the consent issuing authority; a Spill Prevention; Containment and
Countermeasure Plan for the facility covered by this Consent. Such
plan shall include the following information and procedures relating to
the prevention of spills and unauthorized discharges or oil and
hazardous substances;

(a)

(b)

(c)

(d)

A description of a reporting system to be used to notify
immediately persons responsible for management of a facility
and appropriate State and Central authorities;

A description of equipment or facilities (including overall facility)
for the prevention, containment of spills and unauthorized
discharge;

A list of all oil and hazardous materials used processed or
stored at the facility including the normal quantity maintained on
the premises for each listed material;

A brief description of any spills or unauthorized discharge which
occurred during the 36 months period preceding the effective
date of this Consent and subsequent measures taken by the
applicant or reduce the possibility of further spills or
unauthorized discharges; and.

(d) An implementation schedule for additional equipment or

facilities which might be required for sub para (b) above but
which are not yet operational.
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SPECIAL CONDITIONS

Industry shall adhere to the stipulations incorporated in the environmental clearance
issued by the State EIA Authority, Chhattisgarh, Ministry of Environment, Forest and
Climate Change, Government of India vide letter no. 248/EC/Kanker/795, dated
18/05/2020.

This consent is granted subject to outcome of Hon’ble Supreme Court of India,
Hon’'ble NGT, Hon'ble High Court of Chhattisgarh and any other Court of
law/Tribunal, as may be applicable to this project.

Industry shall ensure the continuous, proper and efficient working of effluent
treatment plant for industrial, if any and domestic effluent generated due to
expansion unit. Industry shall ensure that the treated effluent quality meet the
standards prescribed by Board published in Gazette Notification dated 25/03/88 all
the time. Industry shall provide adequate facility for proper treatment of industrial
[mine water including acid mine water (if any), heavy vehicle washing/workshop/ coal
handling plant waste water etc.] and domestic effluent generated due to capacity
enhancement also. The major parameters of treated effluent shall be kept within the
limits as follows:-

S. No. Parameters Limits
1. pH 556 -9.0
2. Suspended Solids 100 Milligram per Liter
) BOD 30 Milligram per Liter
4. COD 250 Milligram per Liter
ol Oil and Grease 10 Milligram per Liter

Chhattisgarh Environment Conservation Board may further stipulate stringent limit
depending upon environmental conditions.

Industry shall provide adequate measuring arrangement for the measurement of
water utilized in different categories and effluent generated before start of mining
activity.

Industry shall provide adequate number of influent and effluent quality monitoring
stations/points in consultation with Chhattisgarh Environment Conservation Board.
Regular monitoring shall be carried out for relevant parameters. Regular monitoring
of surface and ground water quality shall be undertaken around mine area to
ascertain the change in the water quality, if any, due to leaching of contaminants
from dump area/mine area. Result and data collected shall be analyzed to ascertain
the status of water quality and findings shall be submitted.

Industry shall ensure continuous running of separate electric metering arrangements
with time totalizer for the running of pollution control devices. These arrangements
shall be made in such a fashion that any non-functioning of pollution control devices
shall immediately stop the electric/raw material supply to the production unit and
shall remain tripped till the pollution control device/devices are made functional
again.

Industry shall take effective steps to check the soil erosion from over burden/waste
material dumping areas and causing silting problem in nearby nalla/river/pond during
rainy season. Sufficient numbers of check dams of adequate capacity shall be
constructed to prevent the same. Check dams and silting ponds of appropriate size
shall be constructed to arrest silt and sediment flow from soil and mineral dumps.
The water so collected shall be utilized for watering the mine area, roads, green belt
development etc. The drains shall be regularly de-silted and maintained. Garland
drain of appropriate size shall be constructed to collect surface run-offs from the
17
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10.

11.

12.

IS

14.

16

mining area, topsoil dumps, waste dumps etc. Garland drain (size, gradient & length)
and sump capacity shall be designed keeping 50% safety margin over and above the
peak sudden rainfall and maximum discharge in the area adjoining the mine site.
Sump capacity shall also provide adequate retention period to allow proper settling of
silt material. Plantation shall be taken up for soil stabilization along the slopes of the
dump. Sedimentation pits shall be constructed at the corners of the garland drains.
The surface run-off shall be de-silted through a series of check dams and drains
before final disposal.

Industry shall adopt rainwater-harvesting technique in mining premises for recharge
of ground water. Regular monitoring of ground water level and quality shall be carried
out by establishing a network of existing wells and constructing new piezometers at
suitable locations at the proponent's cost in and around lease area. Regular
monitoring of surface and ground water quality shall be carried out by establishing a
network of stations at suitable locations in lease area.

All internal roads including haulage road shall be made pucca as far as possible.
Water spraying arrangements shall be made during transportation of coal and other
waste materials on haul roads. Good housekeeping practices shall be adopted by the
industry.

Extensive tree plantation shall be developed with broad leaf local species all along
the boundary of the mine lease area for green belt/plantation including peripheral
safety zone and available lease area. As far as possible maximum area of open
spaces shall be utilized for plantation. Plantation shall also be raised along the roads,
dump sites etc. At-least 2500 plants species/ha. shall be planted. The tree plantation
shall be carried out in phase manner preferably with local species.

All the slope of external dumps (if any) shall be maintained at a maximum of 28
degrees.

Regular monitoring of subsidence movement on the surface over working area and
impact on water bodies/vegetation/structures/ surrounding should be continued till
movement ceases completely. In case of observation of any high rate of subsidence
movement, appropriate measures should be taken to avoid loss of life and material.
Cracks should be effectively plugged with ballast and clayey soil/suitable material.

Industry shall use fly ash brick, fly ash block and fly ash based products in the
construction/repairing activities. Industry shall also use fly ash/bottom ash for filling
low lying areas within premises and mined out areas as per
notification/guideline/direction of Ministry of Environment and Forests, Government of
India/ Central Government/ Central Pollution Control Board/State Government/
Chhattisgarh Environment Conservation Board. Industry shall ensure transportation
of fly ash for back filling/beneficial uses by covered truck to prevent emission during
transportation.

Industry shall provide separate fund for eco-development/ community development
programmes, educational programmes, drinking water supply and health care etc. in
& around the project area and surrounding villages as per direction of Central
Government/Central Pollution Control Board/State Government/ Chhattisgarh
Environment Conservation Board. The funds earmarked for environmental protection
measures shall be kept in separate account and not diverted for any other purpose.

Industry shall establish an environmental management cell to carryout function
relating to environmental management under the supervision of senior executive who
will directly report to the head of organization. A full-fledged laboratory with qualified
technical/ scientific staff shall be provided to monitor the influent, effluent, ground
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17.

18.

19.

water, soil, ambient air quality, stack emission (if any) and environmental samples
etc.

Industry shall obtain statutory clearances/licenses from concerned Central/State
Government Departments, Boards, Bodies and Corporations etc.  Industry shall
follow direction issued by Central/ State Government, Central Pollution Control
Board/Chhattisgarh Environment Conservation Board from time to time regarding
control of water & air pollution and for environmental conservation.

The issuance of ‘consent to Operate’ does not convey any property rights in either
real or personal property, or any exclusive privileges, nor does it authorize any injury
to private property or any invasion of personal rights, nor any infringement of Central,
State or local laws or regulations. )

Any change in product, production/mining capacity, process, raw materials used,
project profile (mining technology and scope of working) etc. shall be intimated to the
Board and prior permission of the Board shall be obtained for the same.

Board reserves the right to amend/cancel any of the above conditions and add new
conditions as and when deemed necessary in the interest of environmental
protection, change in the project profile or non-satisfactory implementation of the
stipulated conditions etc.

For & on behalf of
Chhattisgarh Environment Conservation Board

Sd/-
Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District - Raipur (C.G.)
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Part-B

CONSENT LETTER

Sub: Grant of Consent to M/s Shri Bajrang Power & Ispat Limited for the discharge of

effluent under section 21 of the Air (Prevention & Control of Pollution) Act, 1981.

Ref: Online application dated: 04/06/2020 and subsequent corresponding ending dated:
16/06/2020 (online application no. 5265724) of M/s Shri Bajrang Power & Ispat
Limited (Expiry Date - 28/02/2021).

3. With reference to the above application, consent under the Air (Prevention & Control
of Pollution) Act, 1981 to M/s Shri Bajrang Power & Ispat Limited is hereby granted
by the State Board in accordance with the terms and conditions as mentioned below.

4, This consent shall be valid a period up to 28/02/2021.

This consent is valid for following capacity: -

Name of Product Production Capacity
Iron Ore Mines 1.2 Million Tonnes Per Annum
(One Point Two Million Tonnes Per Annum)
(1.0 Million Tonnes Per Annum, above Threshold
value, + 45% Fe and 0.2 Million Tonnes Per Annum
below Threshold value, - 45% Fe )
Note: - The above capacity is inclusive of Mining of Iron Ore — 0.60 Million Tonnes Per

Annum for which consent under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 had been granted by Chhattisgarh Environment
Conservation Board, Raipur vide letter no. 6795//TS/CECB/2018 Naya Raipur,
dated: 01/03/2018. The consent under section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 issued vide letter no. 6795//TS/CECB/2018 Naya Raipur,
dated: 01/03/2018 shall be treated as cancelled with effect from the date of issue
of this letter.

Terms & Conditions: -

1.

Industry shall adhere to the stipulations incorporated in the environmental clearance
issued by the State EIA Authority, Chhattisgarh, Ministry of Environment, Forest and
Climate Change, Government of India vide letter no. 248/EC/Kanker/795, dated
18/05/2020.

This consent is granted subject to outcome of Hon'’ble Supreme Court of India,
Hon'ble NGT, Hon'ble High Court of Chhattisgarh and any other Court of
law/Tribunal, as may be applicable to this project.

Industry shall ensure the continuous, proper and efficient working of adequate air
pollution control arrangements to control the emission of air pollutants during
transportation, loading/ unloading and other mining activities. Industry shall install
adequate air pollution control equipments at all the points of dust emission. Industry
shall ensure the emission of the parameters within the standards prescribed by the
Board all the time.

Effective steps shall be taken to avoid fugitive emissions during excavation, blasting,
crushing, handling and transportation etc. of iron ore and other waste materials.
Adequate water spraying arrangements shall be provided during transportation of
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10.

11.

iron ore and other waste materials on haul road. Fugitive dust emissions from all
sources shall be regularly monitored and data recorded properly. Good
housekeeping practices shall be adopted by the industry.

Ambient air quality within the mine lease area shall not exceed the standards
prescribed by the Board. Industry shall ensure the concentration of pollutants in
ambient air within standards prescribed for residential, rural areas in the nearby
residential/rural areas due to commissioning of the plant. Industry shall follow
provisions of notification issued by Ministry of Environment & Forests, Government of
India in this regard from time to time.

Continuous ambient air quality monitoring system for monitoring of pollutants levels
shall be installed. Ambient air quality monitoring stations shall be established (at
least four) in the core zone as well as buffer zone for SPM, (PM10, PM2.5), NOx,
S0O2 and CO. Location and number of the ambient air quality stations shall be
decided based on meteorological data, topographical features and environmentally
and ecologically sensitive targets and the frequency of monitoring shall be
undertaken in consultation with the Board.

Industry shall ensure continuous running of separate electric metering arrangements
with time totalizer for the running of pollution control devices. These arrangements
shall be made in such a fashion that any non-functioning of pollution control devices
shall immediately stop the electric/raw material supply to the production unit and
shall remain tripped till the pollution control device/devices are made functional
again.

All internal roads including haulage road shall be made pucca as far as possible.
Water spraying arrangements shall be made during transportation of coal and other
waste materials on haul roads. Good housekeeping practices shall be adopted by the
industry.

Industry shall take due precaution and appropriate measures to arrest and minimize
vibration and noise effects during mining activities. The noise level shall not exceed
the limit 75 dB(A) during the day time and 70 dB(A) during the night time within the
mine lease area. Adequate measures shall be taken for control of noise levels below
85 dB(A) in the work environment. Workers engaged in blasting and drilling
operations etc. shall be provided with ear plugs/muffs.

Industry shall ensure that the blasting and other mining operations shall not cause
any damages to nearby settlements. Controlled blasting shall be practiced. The
mitigation measures for control of ground vibrations and to arrest fly rocks and
boulders shall be implemented. Industry shall take due precaution and appropriate
measures to arrest and minimize vibration and noise effects during mining activities.

Extensive tree plantation shall be developed with broad leaf local species all along
the boundary of the mine lease area for green belt/plantation including peripheral
safety zone and available lease area. As far as possible maximum area of open
spaces shall be utilized for plantation. Plantation shall also be raised along the roads,
dump sites etc. At-least 2500 plants species/ha. shall be planted. The tree plantation
shall be carried out in phase manner preferably with local species.
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20.

All the slope of external dumps (if any) shall be maintained at a maximum of 28
degrees.

Regular monitoring of subsidence movement on the surface over working area and
impact on water bodies/vegetation/structures/ surrounding should be continued till
movement ceases completely. In case of observation of any high rate of subsidence
movement, appropriate measures should be taken to avoid loss of life and material.
Cracks should be effectively plugged with ballast and clayey soil/suitable material.

Industry shall use fly ash brick, fly ash block and fly ash based products in the
construction/repairing activities. Industry shall also use fly ash/bottom ash for filling
low lying areas within premises and mined out areas as per
notification/guideline/direction of Ministry of Environment and Forests, Government of
India/ Central Government/ Central Pollution Control Board/State Government/
Chhattisgarh Environment Conservation Board. Industry shall ensure transportation
of fly ash for back filling/beneficial uses by covered truck to prevent emission during
transportation.

Industry shall provide separate fund for eco-development/ community development
programmes, educational programmes, drinking water supply and health care etc. in
& around the project area and surrounding villages as per direction of Central
Government/Central Pollution Control Board/State Government/Chhattisgarh
Environment Conservation Board. The funds earmarked for environmental protection
measures shall be kept in separate account and not diverted for any other purpose.

Industry shall establish an environmental management cell to carryout function
relating to environmental management under the supervision of senior executive who
will directly report to the head of organization. A full-fledged laboratory with qualified
technical/ scientific staff shall be provided to monitor the influent, effluent, ground
water, soil, ambient air quality, stack emission (if any) and environmental samples
etc.

Industry shall obtain statutory clearances/licenses from concerned Central/State
Government Departments, Boards, Bodies and Corporations etc. Industry shall follow
direction issued by Central/l State Government, Central Pollution Control
Board/Chhattisgarh Environment Conservation Board from time to time regarding
control of water & air pollution and for environmental conservation.

The issuance of ‘consent to operate’ does not convey any property rights in either
real or personal property, or any exclusive privileges, nor does it authorize any injury
to private property or any invasion of personal rights, nor any infringement of Central,
State or local laws or regulations.

Any change in product, production/mining capacity, process, raw materials used,
project profile (mining technology and scope of working) etc. shall be intimated to the
Board and prior permission of the Board shall be obtained for the same.

Board reserves the right to amend/cancel any of the above conditions and add new
conditions as and when deemed necessary in the interest of environmental
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protection, change in the project profile or non-satisfactory implementation of the
stipulated conditions etc.

Please acknowledge the receipt of this letter.

For & on behalf of
Chhattisgarh Environment Conservation Board

Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District - Raipur (C.G.)

Endt. No. 3230 /TS/CECB/ 2020 Nava Raipur Atal Nagar, Raipur, Dated 09 / 07 /2020

Copy to: - Regional Officer, Regional Office, Chhattisgarh Environment Conservation

Board, Jagdalpur (C.G.). Please ensure compliance and report, if any
condition/conditions are violated by the mine.

Sd/-
Member Secretary
Chhattisgarh Environment Conservation Board
Nava Raipur Atal Nagar, District - Raipur (C.G.)
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Hegrany Shn Bajrang Power § ISPAT Ltd. Mail - Email Alert From Syslem Agministrator of Online Su

)

Anyeyun - o

brnission and Monitoring of Forests Cle.

&,W .1;"‘. s

Mining Department <hﬁnlng@goelgroup.co.in>
GorL

Email Alert From System Administrator of Online Submission and Momtormgof
Forests Clearances Proposal(OSMFCP) portal ‘

1 message :

monitoring-fc@nic.in <monitoring-fe@nic.in> Thu, Nov 22, 2018 at 5:08 PM
To: mining@goelgroup.co.in
Cc: monitoring-fe@nic.in

This is to acknowledge that a proposal seeking prior approval of Central Government
under the Forest {Conservation) Act 1980 as per the details given below has been
successfully uploaded on the portal of the Ministry of Environment, Forests and
Climate Change Government of India.

¥ 1. Proposal No. : FPICG/Approach/32947/2018
\_:\”* 2. Proposal Name ¢ APPROACH ROAD AND POWER LINE
3. Category of the Proposal : Approach Access
4. Date of Submission : 03/05/2018
5. Name of the Applicant with Contact Details
Name - SHRAVAN
Mobile No. 1 9826422310
State : Chhattisgarh
District : Raipur
Pinco:le 1493221
6. Area Apptied (ha,) 1 2.58
The proposal will be examined by the Nodal Officer, Forest (Conservation) Act,
1980 to assess its completeness.
Y o~

(System Administrator)

*** This is a system generated email, please do not reply, ***
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1.1

CHAPTER -1

INTRODUCTION

M/s Bajrang Metallics and Power Limited (now known as
Shri Bajrang Power and Ispat Ltd.) is a public sector company
incorporated in the year 2000. The company is part of the
industrial conglomerate known as “Goel Groups”. The company
has set up on integrated sponge iron plant in Urla near Raipur
and manufactures Round TMT Bars up to 32 mm, popularly
known as “Goel TMT”. Under the backward and forward
integration. the company has set up steel melting shop to
manufacture Billets / Blooms of mild steel, high tensile and Alloy
steel, Wire rod mill and captive power plant. The present
production is 3.60.000 MT/year. At present the company is

- getting iron ore from Bailadila Mines of NMDC and from Orissa

AR

and coal from SECL. Coal block allotted to the company with
other J.V. Partners is being developed by M/s Chhattisgarh
Captive Coal Mining Ltd. and is targeted to be operative from
2013. To meet the part demand of iron ore indigenously, the
company has identified a small virgin Iron Ore deposit located
on the Southern hill in Hahaladdi village locally known as
‘Michgaon-Lohattar R.F.” in Bhanupratap-pur Tehsil in Kanker
District, Chhattisgarh State, and had obtained a P.L. over an
area of 75.00 hectares as per Govt. order No.
F-3-92/2003/Khanij, Bhopal dated- 16.12.2004 and executed on

19.01.2006.

After completion of the prospecting operation together with its

" result and conclusions drawn there-from, Company submitted

“application for mining lease over this area and after completion

Soclety for Soclal Services Madhya Bharat Chapter -1
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other residents of the adjoining habitations and recover its
consolidated commuted value or equivalent annuity, from the
user agency and distribute it among the project affected
families. Local inhabitants raised the issues in public hearing
about losses to be incurred in collection of tendu leaves due to
proposed mining which was not satisfactory answered by the

project proponent”. -

BASIC APPROACH AND METHODOLOGY
The pnmary objectlve of this exercise is to assess the

avallablllty of various minor forest produces available in the
area, _thew_household‘wuse .oollectlon and the amount of the
- minor forest }pr'odd,ces that came from the area being diverted

~for the mine. "For'these the study adopted a comprehensive

rVUTUTONHTUTY V¥V YV U YV YRV

Y methodo!ogy for generating base line information in targeted

of it
»

-’;areas The study used a comblnatlon of tools for generating

?.;,'maxtmum lnformation uslng most approprlate scientific tools.

,heﬂp study explored the secondary data sources and
;:;;5ama|gamated them wuth pnmary data T he methodology

"~ adopted has been as under-

v U v wwwurururor ot vl v
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v
Finding Study Tools and Designs
¥
Strategy Pilot Testing M Inception Report
L
Finalizing Study Tools, Designs and Strategy
L’
Field Study
7
Data Resources
v L |
Secondary Data Resource Primary Data Resources
¥ ¥

T PR TR TR PR S 7 L X T

Working Plan, Divisional Report,
District Statistical Data, Forest Maps,
Geological Maps, EMP
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Y
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¥

"Final Report
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1.7 DATA COLLECTION
First a format was designed after deliberation with the villagers

and was tried in field. It was finalized after due discussions. The
final format is enclosed as Annexure ‘A’. After that field workers
were sent to each of the selected village, where they interacted
with the villagers and each house-hold was visited and relevant
information was recorded. During the survey the Chair-person
of the Village Forest Committee and the concerned beat guard
were also present. The information given by the villagers was
corroborated with the government records where ever possible.
A filled format is enclosed as Annexure ‘B’.
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2.1

CHAPTER - 2

THE TRACT DEALT WITH

THE AREA
The mine area covers 75 ha of mixed forests of quality Ili and

density 0.4 to 0.7

Soclety for Soclal Services Madhya Bharat Chapter Rz
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The area in question is the 76.5 ha of forest land which is being
diverted for the mine, allied activities and the approach road. In
the public hearing conducted for Environmental Clearance, a
issue was raised by the villagérs that they have been
traditionally gathering tendu leaves and other minor produce
from all around the forest and diversion of part of that forest will
affect their collection; resulting in lesser annual income and they
will have to travel more distance to get the usual nistar facilities
resulting in extra labour. In view of such objections, the above
condition has been laid down by Govt. of India Ministry of
Environment and Forest. The area under diversion is situated in
compartment number 640, 641 and P-889. The area within 10
km. distance from the mine site contains 25 villages having
1882 house-holds as per 2001 census. The total population is
11431 of which 2.90% are SC and 67.22% are ST. The literacy
rate is 50.12%. Main occupation is agricultural farming in which
62.86% workers are engaged. Out of remaining 19.96% are
agricultural labour, 16.60% are non-agricultural labour and
0.58% are in business. The land use details are as under-

Forest 71.0

| Irrigated Land 0.1

| Unirrigated Land 16.5
| Cuttivable waste Land 6.9

.| Area not available for agriculture 5.5

D U W UL
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As the 71% area is under forests, the villagers normally do not

wander more than 3 Km’s from their village to collect minor
forest produces or fuel. There are 4 villages within 3 Km

distance from the mine site as under-

NS (; Village Distance (Km.) | No. of House holds

1. | Pagdal 1.6 24

2. | Hahaladdi 2.2 33

3 Bhurkagudam 24 17
4. |Chahchad 2.7 64
in these villages out of 138 families, 125 are ST and 13 are
OBC as under-

Society for Soctal Services Madhya Bharat Chapter -8




S. . Family
N Village
0. ST OBC Total
1. | Bhurkagudam 16 1 17
2. |Pagdal 24 -l 24
3. | Hahaladdi 21 12 33
4. |Chahchad 64 3 64
Total 125 13 138

2.3 PRODUCE COLLECTED

The minor forest produce collected by all the families is tendu
leaves. This is collected raw and sold to MFP. Federation in
bundle of 50 leaves each. Each plucker has its own collection
card wherein quantity collected by him and the payment made

there-for is recorded.

P (? : W

Next common commodity is Mahua flower which also is

collected by almost all the villagers. Most of the villagers are
brewing liquor for their own consumption but the villagers
avoided admitting it. They spoke of the quantity mostly sold to

the local middle-man.

¥

Soclety for Social Services Madhya Bharat Chapter - -8




Another commodity collected by a number of families is “Char

Guthali” which is also sold to the local trader. Other produces

such as Mahua seed, Mahul leaves, Aonla, Imli, Mango seed,

Medicinal herbs, honey etc. are collected on individual basis

2.4 SURVEY METHODOLOGY

(a)

Soclety for Social Services Madhya Bharat Chapter

For survey the field worker contacted the head of each
house-hold at his place where other family members were
also present. The field workers were accompanied by the
Chair-Person of the village’s Joint Forest Management
Committee and the concerned beat guard. After formal
introduction, they explained about the purpose of their
visit. The information given by the head of the household
and as ratified by the family members was recorded. The
main problem was about the percentage of the total
collection which came from the area being diverted for
mining. This figure before recording, was checked,
rechecked and agreed by the Chair-Person of the JFMC

and the beat guard. There are given in Annexure “C”

- | £




K (b)  As for grazing villagers informed that for 4 months of rainy
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season when the crop is in the fields,‘théy themselves
graze their cattle and in remaining 8 months they just
leave them to graze in the fields and in forests. By
diversion of this forest land they will not be required of any
extra labour.

(c) As far as fuel is concerned they pointed out that due to
diversion of the land, they will have to cover more
distance for fuel collection and ultimately it will result in
more man days. Some families bring fuel by head load or
kanwar-load and they go to forests 3 to 4 times in a weak.
People with bullock-cart or tractor bring fuel once before
rains and second time before the winters. They also told
about the.extra distance to be covered by them. On basis
of the information given by them, extra man-days or
Cart/T ractor hours were assessed and recorded as extra

-] man days after necessary conversion.

.5 ASSESSMENT
~ The actual collection by a family can vary from year to year or
k- season to season depending on various factors such as going

out for work, marriage, sickness etc. Hence attempt was made
~assess the opportunity cost. The wages from collection or
‘ ";_;\_/_,vas totalled for the whole village and average was worked
On basis of such figures the total valuation of wages
rned"per year from collection and sale of minor forest

,rodu, s‘v and the extra labour required for fuel gathering was

sed WhICh comes out to be as under-
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Valuation of MFP collected per year

Income from(Rs.) | pa, =

Village | No:of £37% ( i “Rercentage .

9 families | Tendu | Other | collected from .

By o By Leaves | MFP | Mmineares
Chahchad 64| 2812| 4496 601070
Hahaladdi 33 1804 1852 90 to 95
Padgal 24 3524 1024 80 to 85
Bhurkagudam 17 3470 3243 60 to 70
Total| 138{ 11610 10615( -

The average number of extra man-days for fuel collectlon were
indicated as under-

Chahchad |

Hahaladdi v
Padgal

Bhurkagudam =

Present wage earned is Rs. 150.00 per day.
COMPENSATION PAYABLE
On basis of the above figure, the Compensation Payable to

each of the family works out to be as under-
ompensatlon for above loss

Leaves | MFP | Labour
2000.00 | 3000.00 | 500.00 | 5500.00 | 352000.00

1500.00 | 1800.00 | 700.00 | 4000.00 { 132000.00

3000.00 | 1000.00 | 500.00 | 4500.00 | 108000.00

2500.00 | 2500.00 | 500.00 | 5500.00 93500.00
) . .‘ 5’85:50000
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In other words, if this area was not diverted for mining, the 138
families of these 4 villages would have continued to earn
Rs. 685500.00 per year at the present rate, for all the times to
come. As per the “Faustman formula for Capitalization of Forest
Revenue®”, the net present value of these supposed earning
works out to be as under-

R
C= -
1.0P n+1
Where C = Capitalized or Net Present Value.

R Present Revenue and Revenue earned after rotation

(rotation here is one year)

P = Rate of interest (in forestry it is 4%)

N = Number of years in rotation which is here one year
Hence the net present value of revenue from future yields
R+R/1.04™
6,85,500 + 685500/1.04 2
= 685500 + 685500 x 0.95032
= 13, 36, 944.36 or say Rs.13, 37,000.00
Thus after rounding-up, the final amount payable to the villagers

- will be as under-

ruw e e uw

 Amount payable | - .
' to each famil

. {Rs)
Chahchad 10,730.00 6,86,720.00
Hahaladdi 33 : 7,810.00 2,57,730.00
dgal 24 8,780.00 2,10,720.00
10,730.00 1,82,410.00
Ly | '~ 13,37,580.00
Soclety for Soclal Services Madhya Bharat Chapter -13




This amount can be either deposited in the accounts of the
concerned JFMC who will pay it to individual family or can be
directly paid by the Forest Department to the concerned family.

DR

Astiok Masih
V.S,
tatd Adeh Prinedos! Chief Conservator of Forssis
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ANNEXURE - C

Y

~
K3

VILLAGE-WISE VALUE OF MINOR FOREST PRODUCE
COLLECTED IN THE AFFECTED VILLAGES

VILLAGE — BHURKAGUDUM

b ' : Value of the Produce
- Name of the house- | . ____ Collected (Rs )
~ holder = | e Tendu‘i Other-:-.. 1

Bihari Ram Mandawi ST 840 40
Jage Singh ST 600 625 825
Man Singh ST 2400 150 2550

Lal Sai ST 12000 2500 14500

=
o

= § :

—h

Sanni Ram ST 2400| 1110 3510

Ranu Ram ST ‘6000 1000 7000

LALZLPL D G L L LLLL YL UL LI

f’f«_g?»:r At - i

Jainu Ram Vishwakarma | OBC 2400 775 3175
Vade Singh ST 4500 2320 6820 )

X

O | i N|OO| O |~ |N

Ramesh ST 2400 9400 11800

10 | Samaru Ram ST 5250 3400 8650
| 11 | Danu Ram sT | 3150 105| 3253
- | 12 | Jainu Ram st | 3300| 00| 3300

Uday Singh ST - 00 00 00
""';hyam Lal Nureti | st | 2796| 16880| 19676

M‘anu Ram - 00 00 00
" charan Tulati oBC | 2400| 4s0| 2850
| ST 3600 | 16400| 20000

 Total| 64,036 55,155 | 1,08,789
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E IR
> VILLAGE — PADGAL
3, T Value of the Produce
3 || Namegtiehomse | camslrirraaa
3 F e |Leaves| mrp| Total
> 1 2 8 AT s L6
3 1 | Lakshu Ram ST 2250 00| 2250
3 2 | Gadi Ram ST 4500| 630| 5130
3 3 | Rainu Ram Hurra ST 00 00 00
TR 4 | Ghasia Ram ST 4500 | 1731 6231
'.; 5 |Kusami Bai ST 750| 00 750
'3 6 | Raju Ram Usendi ST 3000 2300 5300
% 7 | Rai Singh Hurra ST 4500| 1000| 5500
9 8 |Mangali ST 2025| 340| 2365
P 9 |ChaitRam ST 5250| ©900| 6150
? ) 10 | Bachchu Ram ST 300 00 300
F - 11 | Thagu Ram Dugga ST | 13500| 6350| 19850
® - 12 | Soma Ram sT | so00| =200| 3200
| 13 | Bod Ram sT | 3000| 96| 3096
14 | Raju Ram Markam ST 2000 00 2000
15 | Jai Singh Pudo ST 3000 400 3400
16 | Sukaru Ram Usendi ST 5340| 2080 7420 |
17 | Dhoh Ram ST 2835| 1735 4535
18 | Sona Ram ST 3795| 500| 4295
19 | Ram Lal Dugga ST 2625| 880 3505
) | Rai Singh Usendi ST | 2250 150| 2400
Rajau Ram Markam ST 4500| 250| 4750
resh Kumar Dugga ST 3465 | 2240 5705
ST 5250| 810 6060
ST 4950| 2000| 6950
Total | 86,585 | 24,592 | 1,11,142

S
)
)
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VILLAGE - HAHALADDI

Name of the house-

“Value of the Produce

_Collected (Rs.)

~ Soclety for Soclal Services Madhya Bharat Chapter

No. " holder Caste Tendu| Other| ...
il ___|Leaves| 'MFP| Ll
1 | Ramjee Darro ST 2460 3300 5760
2 | Ram Lal Jawde ST 2400 6400 8800
3 | Rauni Bai ST 1440 1925 3365
4 | Raju Nureti ST 1560 6600 8160
5 | Ramnath ST 840 1440 2280
6 |Chovalal ST 1680 375 2055
7 | Tilak Ram OBC 3060 3600 3660
8 | Tanu Ram OBC 1980 150 2030
9 | Nehru Ram ST 600 3120 3720
10 | Heera Ram 0OBC 1200 | 15430 16630
11 | Ram Kumar Netam ST 4200 18500 22700
12 | Uttam Sinha OBC 960 800 1760
13 | Man Singh Uike ST 1200 2950 4150
14 | Agni Bai Potai ST 1800 1950 3750
15 | Rajendra Kumar Sinha OBC 1200 300 1500
16 | Harishchandra Sinha OBC 1800 3600 5400
17 |Jay Lal OBC 3000 2000 5000
18 | Ghanshyam Sinha OBC 2400 10700 13100
19 | Som Lal ST 3240 1900 5140
20 | Jait Ram ST 2400 10680 | 13080
21 | Ram Singh ST 720 2100 2820
22 | Siya Ram ST 2400 11740 14140
23 | Dangu Ram ST 2400 2150 4550
24 | Ram Lal Nureti ST 840 1960 2800
- 25 | Dev Singh i 2400 4200 6600
126 | Gauri Bai ST 720 950 1670
27 | Chaitu Ram Sinha OBC - 960 1725 2685
8 | Patte Singh ST 1560 1080 2640
9: | Ram Sahay ST 960 2430 3390
| Shambhu Ram ST 2400 8500 | 10900
|'Suresh Sinha OBC | 2400] 1750 4150
"I Mohan Lal Sinha OBC 2400 6500 8900
|'Sukhbati Bai Sinha OBC 1440 2650 4090
L1710 Total | 61,024 1,43,460 | 2,01,381
- X

\\\




VILLAGE — CHAHCHAD

5 | = n Value of the Produce
5 || Nemeotthehouse | gop | ——goollested (Rs)
S T A = i | Leaves|  MFP| Yotal.
) i | DR 3 B S L ey ey
1 | Kali Ram Dugga ST 3600 3200 6800

e 2 | Deval Singh Dureli ST 6000 10150 16150
3: 3 | Ratan Singh Salame ST 4800 12130 16930
S 4 | Ramcharan Dugga ST 2400 800 3200
9 5 | Sagnu Ram Nureti ST 3600 5590 9140
™ 6 |Ram Sai Dugga ST 3000 10200 13200
S 7 | Chhabi Lal Dugga ST 2400 8400| 10800
S 8 | Rakesh Dugga | ST 3240 8250 11490
e : 9 | Dhanelia Dugga ST 1200| 7160 8360
3 10 | Manik Lal Salame ST 1260 1700 2960
T 11 | Bisahu Ram Dugga o 3600 4050 7650
g 12 | Ram Prasad ST - 2400 5700 8100
; 13 | Manglu Ram Darro ST 2400| 4000 6400

14 | Thakur Ram Dugga ST 3600 1610 5210

15 | Anko Bai ST 2400| 3000 5400

16 | Chain Singh ST 1080 2450 3530

17 | Rajman Konra ST 600 6500 7100

18 | Rajmi Bai Salame ST 1800 6630 8430

19 | Sukalu Ram ST 2400 7800| 10200

Chaiti Bai ST 1800 5600 7400

1 | Bhurasu Markam A o 2400 13250 15650

2. | Gada Ram ST 1920 1100| 3020

.Laxman Singh Salame ST 4200 5750 9950

= ST 4056 | 3450 7506

ST 3276 900 3376

ST 1200 1200 2400

ST 2880 6850 9730
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Bodhi Ram ST

3860

7460

Beethe Ram _ ST

12050

21650

Lachchu Ram ST

3210

6810

Manbahab ST

1725

4125 |

63 | Budh Ram ST

1420

7420

64 | Ramjee

ZOMR
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N SHRI BAJRANG
™ poWER AND ISPAT LYD,

PELILY, SYROWSER THAN STESL

POWER | STEEL | MINING

CIN No. : U27106CT2002PLCO16184

Regd. Office / Works : Vill. Borjhara, Urla-Guma Road, Urla Growth Center, Raipur 483 221 (C G.)
Ph. : +91-771-4288018 / 29 / 39, Fax : +91-771-4288123 3
E-mail ; info bjr@goelgroup.co.in, commercial. bjr@goelgroup.co.in

SBPIL/ENV./MINES/2020-21/ \ QY 2C Date: 14 Sept, 2020

To,

The Regional Officer,

Chhattisgarh Environment Conservation Board,
H.LG.- 5 & 6 Aghanpur Housing Board Colony,
Chitrakoot Road, Jagdalpur (C.G.) 494001

Sub: Direction u/s 18 (1) (b) of the Alr {Prevention and Control of Pollution) Act 1981-
Reg.

Ref: 1. Your office letter No. 573/RO/Tech/CECB/2020,Jagdalpur dtd 25.07.2020
2. HO.CECB letter No. 3602 dtd 15.07.2020.
3. Central Pollution Control Board,Ministry of Environment Forests & Climate

Change Government of India letter dtd 08.06.2020
4, Our reply vide letter No. 1767 dtd 29.08.2020.

Dear Sir,

In continuation to our letter No. 1767 dtd 29.08.2020,we would like to inform you
that we have given work order to M/S Tecdatum Infoservices Pwt. Ltd, Hyderabad (Copy of
work order is enclosed as Annex.-l) for conducting following studies as desired by your good

office.

1. Study focusing on topography and rainfall pattern in the study area keeping in focus that
as the mine area is located in the elevated area therefore run-off from the mines is
required to be channelized praperly in the settling tank to avoid any overflow into the

nearby agricultural land.
2. Study for proper retaining wall development for the mine area.

In view of above kindly be informed that we shall submit these study reports immediately
upon receipt from consultant.

Kindly acknowledge receipt of the same.
Thanking You

Yours Faithfully,
h\)‘Bajrang Power and Ispat Limited

(DIRECTOR})
Encl: As above.
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-8 ~ SHRI BAJRANG
FOWER AND ISFAT LYD, |

BELYEY, ‘Tl“ﬁ% THAN STREL

- POWER | STEEL | MINING Annex.-1

KUPILIMINBIENV 202911847 Date: 02.09,2021
To,

Mis Tecdatum Infoservicea Put, Lid,
108 & 109,Ashoka Myhome Chambers,
8P Road,Hyderabad - 800 003

Sub: Work order for obtaining study report focusing topography and rainfall
Patt@m for tron Ore Mine of Shri Bajrang Powar and Ispat Ltd. situated at
Vill-Hahaladdi,Uttar Bastar,Kanker (C.G.)

Ref: Your offer dated 11.08.2020 regarding study focusing topography and
~ rainfall Pattern for lron Ore Mine of Shri Bajrang Power and Ispat
" Ltd..situated at Vill.-Hahaladdi,Uttar Bastar,Kanker (C.G.)

Dear Sir,

With reference to above cited quotation and subsequent discussion had with you,
wea are pleased to award work order on the following terms and conditions:-

1. Obtain study report focusing topography and rainfall Pattern for lron Ore Mine of
Shri Bajrang Power and lspat Ltd. situated at Vill.-Hahaladdi, Uttar Bastar,Kanker
(C.G)

2. SCOPE OF WORK

() A study focusing on topography and rainfall pattern in the study area:-
Reports shall be prepared keeping in focus that as the mine area is located
in the elevated area therefore run-off from the mines is required to be
channelized properly in the settling tank to avoid any overflow into the
nearby agricultural land.

: (i) A study report for proper retaining wall development for the mine area is
required.

(iii) Apart from above mentioned study, as per EC compliances point no. 12 (i)
A report is to be prepared regarding digital mapping ( landuse and land
cover) of the entire lease area for monitoring land use pattern of the mines
operational since last 05 years.

{iv) These reports shall be prepared in compliance of requirement as per CPCB/
MoEFCC and /or State Pollution Control Board etc.

3. DELIVERABLES
» Study report focusing on topography and rainfall pattern.
> Study report for proper retaining wall development for the mine area.
% Study report regarding digital mapping of the entire lease area.
> Soft and Hard copies — 03 sets each.

@

CIN No, : U2T1080T2002PLCO1 5184 GGE L

Regid. Office / Works : Vill. Borjhara, Urla-Guma Road, Urla Growth Center, Raipur 493 221 (C G. )
Ph. 917714286019 729 / 39, Fax 1 +91.771-4288123
l E-nuil 2 infobjrégoelgroup.co.in, commereial. bjr@goelgroup.co.in
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SHRI BAJRANG
POWER AXD ISPAT LTD.

BELAEY. STRONGED YHAN STEEL

i ' POWER | STEEL | MINING .

7.ACCEPTANCE:

We are issuing this Work Order (containing 2 pages) in duplicate, with a request to

please sign the duplicate copy as token of your acceptance & return to us for our
record.

Thanking you,

Yours faithfully, Accepted by
For Shrj B?jrang Power &lspat Ltd., For M/s Tecdatum Infoservices Pvt. Ltd.
\

(S.K. GOYAL)
™ AUTHORIZED SIGNATORY

CIN No. : U27106CT2002PLC015184

Regd, Office / Works : Vill, Borjhara, Urla-Guma Road, Urla Growth Center, Raipur 493 221 (C.G.)
Ph.: +81-771.4288019 / 29 / 89, Fax : +91-771-4288123

E-mail : info bjr@goelgroup.co.in, commercial.bjr@goelgroup.ce.in
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
PARYAVAS BHAWAN, NORTH BLOCK, SECTOR -19,

ATAL NAGAR, RAIPUR (C.G.) 492002
E-mail : hocecb@gmail.com, Ph. No. 0771-2512220

No. 4144 /HSMD/HO/CECB/2019 Atal Nagar, Raipur, Date 07/08/2019

To,
M/s Shri Bajrang Iron Ore Mine,
Village- Hahaladdi, Tehsil - Durgukondal,
Distt. - Kanker (C.G.)

Sub:- Amemdment of authorization under the Hazardous and Other Wastes (Management &
Transboundary Movement) Rules, 2016.

Ref :- 1. Grant of authorization letter no. 299/HSMD/HO/CECB/2019, Raipur dated 11/04/2019.

2. Your online application no. 2937676 dated 06/05/2019.
00—

The authorization under the Hazardous and Other Wastes (Management &
Transboundary Movement) Rules, 2016 is hereby renewed for the period upto 08/04/2024. The terms

anid conditions of the authorization are given in the enclosed authorization letter.

CONDITIONS PERTAINING TO THE HAZARDOUS AND OTHER WASTES
(MANAGEMENT AND TRANSBOUNDARY MOVEMENT) RULES, 2016

FORM 2
[See rule 6 (2)]

GRANT OF AMENDMENT AND SUBSEQUENT RENEWAL OF AUTHORIZATION BY STATE
POLLUTION CONTROL BOARD TO THE OCCUPIERS, RECYCLERS, REPROCESSORS,
REUSERS, USER AND OPERATORS OF DISPOSAL FACILITIES

1.  Number of authorization 255/HO/HSMD/CECB/ATAL NAGAR, RAIPUR.

2. Reference of Online application no. 2937676 dated 06/05/2019.

3. The operator of facility i.e. occupier M/s Shri Bajrang Iron Ore Mine, Village- Hahaladdi,
Tehsil - Durgukondal, Distt. - Kanker (C.G.) is hereby granted an authorization based on the
signed inspection report from RO for generation, collection, storage, transport and disposal of
hazardous wastes in the premises situated at Village- Hahaladdi, Tehsil - Durgukondal, Distt.
- Kanker (C.G.).

€ Nserst ENOVOWownloadstBajrang (1) doc- 1 - @ 7')(



Detail of Authorisation

SLNo. | Category of Hazardous Waste as per | Authorised mode of Quantity
the Schedules I, IT and III of these disposal or recycling | (Tonnes/Annum)
rules or utilization or co-
‘ processing etc.
1. | Used/Spent oil sold to registered 1.0 KI/'Year
(Schedule-1, Cat.No.- 5.1) recyclers

(1) The authorization shall be valid for the period upto 08/04/2024.
(2) The authorization is subject to the following conditions:

10.

11.

12

13.
14.

15.

16.

TERMS & CONDITIONS OF AUTHORIZATION

The authorization shall comply with the provisions of Environment (protection) Act, 1986 and
the rules made there-under.

The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the Chhattisgarh Environment Conservation Board.

The person authorized shall not rent, lend, sell transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Chhattisgarh Environment Conservation Board.

Any unauthorized change in personnel, equipment, or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

The person authorised shall implement Emergency Response Procedure (ERP) for which
this authorisation is being granted considering all site specific possible scenarios such as
spillages, leakages, fire etc. and their possible impacts and also carry out mock drill in this
regard at regular interval of time.

The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”.

It is the duty of the authorized person to take prior permission of the Chhattisgarh Environment
Conservation Board to close down the facility.

The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

Industry shall prepare emergency response plan (ERP) and ensure implementation the same at
the event of any accident occurs due to handling and transporting of hazardous waste as per
CPCB guideline.

The hazardous and other waste which gets generated during recycling or reuse or
recovery or pre-processing or utilisation of imported hazardous or other wastes shall be
treated and disposed of as per standard operating procedures/guidelines issued by CPCB
from time to time.

An application for the renewal of an authorisation shall be made three months before the expiry
of authorization as laid down in the Rules.

Annual return in form 1V shall be filed by June 30th for the period ending 31st March of the last
financial year.

The wastes shall be collected and stored properly with adequate safety measures as per rule.

Authorized person shall comply with the provisions of rule 17, 18 and 19 for packing, labeling
and transport of Hazardous Waste.

The authorized person should maintain the record of Hazardous Waste as per Form-3 of
Hazardous and Other Wastes (Management & Transboundary Movement) Rules, 2016.

The occupier shall follow the guidelines (if any) issued by Central Pollution Control Board or
MOoEF & CC for management of Hazardous waste from time to time.

CWUsarsLENOVOWDownloadsiBajrang (1).doc- 2 - @




17.

18.

19.

20.

2

22.

23.

24,

25.

26.
27.

The industry shall display data outside factory gate on quantity and nature of hazardous
chemicals and wastes being used in the plant, water and air emissions and solid wastes generated
within the factory premises.

Industry shall ensure disposal of hazardous waste generated during the production process
through authorized recycler/Co-processing in cement plant/captive disposal facility/arrangement
for sharing of authorized disposal facility/common TSDF as per rule. Failing which this
authorization shall be treated as cancelled and appropriate action would be initiated against the
industry.

The waste must be given thermal/biological/physico-chemical treatment; the waste should be
completely dewatered, detoxified, and proper conditioned and any possible recovery is made
before their disposal.

The industry should constitute a hazardous waste management cell to take care of the
management aspect to the hazardous waste generated in the plant.

An on-site storage of the hazardous wastes for a maximum period of 90 days should be provided
and it shall be ensured that there is no leakage or seepage from the surrounding walls or bottom.
The site should be covered and properly protected to prevent the entry of rain water in storage
area.

At least four nos. of peizometric points should be provided around the storage site of H.W. to
monitor the leaching of the waste and monitoring report shall be submitted to the board in every
six months. Each type of waste shall be stored in a separate storage cell.

The discarded containers of Hazardous waste and chemical shall not be used for storage of food
grade products. At the storage site "Hazardous waste storage site & danger signboard" shall be
provided with all safety devices.

In the event of any accident due to handling of hazardous waste the authorized person must
inform immediately to the Concerned Regional Office and H.O., Atal Nagar, Raipur of the
Board by fax/telephone or by E-mail about the incident and details report be sent in form no. 11
[see rule 22].

The authorization obtained by the Chhattisgarh Environment Conservation Board should be
prominently displayed.

Used batteries shall be disposed of as per the Batteries (Management & Handling) Rules, 2001.

Board reserves the right to cancel/amend the above condition and add new conditions as and
when deemed necessary.

Member Secretary
C.G. Environment Conservation Board
Atal Nagar, Raipur (C.G.)

Endt. No. 4145 /HSMD/HO/CECB/2019 Atal Nagar, Raipur, Date 07/08/2019
Copy to :- Regional Officer, Regional office, Chhattisgarh Environment Conservation Board,

C:iUsers\LENOVOWownloads\Bajrang (1).doc- 3 -

if.any condition/conditions are

Jagdalpur (C.G.) please ensure compliance and\ripo
ali 3KNnown

violated by the industry.

Digitall g R Tiwari
MS
Date: 2019 57 IST
Sd/-
Member Secretary

C.G. Environment Conservation Board

Atal Nagar, Raipur (C.G.)
B
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